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INTRODUCTION )

I, the Chairman, Committee on the Welfare of Scheduled Castes and
Scheduled Tribes, having been authorised by the Committee to submit the
Report on their behalf, present this Eleventh Report on the Ministry of
Railways (Railway Board)—Reservations for, and employ nent of, Schedul-
ed Castes and Scheduled Tribes in South Central Railway and award of
petty contracts, parcel booking agencies and out-agencies to Scheduled

Castes and Scheduled Tribes in South Central Railway.

2. The Committee took the evidence of the representatives of the Minis-
try of Railways (Railway Board) and the South Central Railway on the
5th and 6th February, 1981. The Committee wish to express their thanks
to the officers of the Ministry of Railways (Railway Board) and South
Central Railway for placing before the Committee material and infor-
m:tjon the Committee wanted in connection with the examination of the
subject.

3. The Report was considered and adopted by the Committee on the
8th April, 1981.

4. A summary of conclusions/recommendations contained in the Re-
port is appended. (Appendix V).

R. R. BHOLE

Chairman,
Committee on the Welfare of
Scheduled Castes and Scheduled Tribes

NEw DeLHi :
April 9, 1981

<Chaitra 19, a

™



CHAPTER 1
A. Organisational Set-up

The South Central Railway was sctup on 2nd October, 1966 with Sola-
pur and Secunderabad Divisions of the Central Railway and Vijayawada
and Hubli Divisions of the Southern Railway. On 2nd October, 1977,
the Solapur Division of this Railway was transferred back to the Central
Railway and Guntakal Division from Southern Railway was attached to
this Railway. Consequent on the bifurcation of Broad Gauge and Metre
Gauge, the Sccunderabad Division was divided into two divisions viz.,
Secunderabad (Broad Gauge) and Hyderabad (Mctre Gauge). The varioug
divisions of this railway and location of their Headquarters are indicated
below :—

Division Divisional Headquerters.
Jocated at
1. Secunderabad (BG) . . . . . Secunderabad
2, Hydorsbad (MG) . . . . . Do.
3. Vijaywada . . . . . . . Vijaywada”
4. Hubl . . . . . . . Hubli
5. Guntakal . . . . . . . Guntakal

1.2 Pive Workshops are functioning on this railway and places where
they are situated and the year in which each workshop was set-up are stated

to be as follows :—

Year in which
setup.

1. Loco, and Wmn wmhop (Broad Olup) Lalla-

gudn. 1883
2. Lioco, Carriage and Waoon Worhhop (Mctte Glup) Hlbh 1885
3. Enginesring Workshop, Lallaguda Secunderabad . . 169-1964
4. B and Tele~communication Workshop Mcttu.uu.

S:;ldmbld . . 1920
5. Wagon Repair Workshop, Guntnpum vm.m . 744974

1.3 In a note submitted to the Committee, the Ministry of Railways
(Railway Board) have stated that each of the two Loco and Carriage Work-
qho s at Lallaguda and Hubli is under the administrative control of an

dditional Chief Mechanical Eagineer, who is under the Chief Workshop
Engmeer in the Headquarters. e Signal and Telecommunications Work-
shops, Mettuguda is under the contr() of Deputy Chief Signal and Tele-
communication Engineer who is under the Chief Signal and Telecommu-
nication Engineer in the Headquarters. The Eaginecering Workshops,
Lallaguda, Seccunderabad, is controlled by the Works Manager who is
under the overall control of the Chief Bridge Engineer at the Headquarters.
The Wagon Repair Shops, Guntupalli, Vijayawada is under the control of
Deputy Chief Mechanical Enginecr who is under the control of Chief Work-
shop Bnginecr at the Headquarters.

1
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1.4 The General Manager, South Central Railway, is overall incharge
of all the five workshops.

B. Reservation QOrders and Exemptions

1.5 Ministry of Railways (Railway Board) have stated that the dates
of adoption/implementation of reservation orders in respect of Scheduled
Castes/Scheduled Tribes on the South Central Railway are as follows :—

Date of adoption/

implementatation.
Recruitment: . )
(a) Posts filled by direct recruitment to class III 2-10-1966 (formation
and Class IV. of Zone).
Promotion :

(b) Posts filled by promotion.
(i) Through limited Departmental Competitive 2-10-1966 (11-7-1968 in
examination in or to Class II, ITI, IV. respect of Class II).
(ii) By selection to and within Class ITI. 2-10-1966.
(iii) F}'oan.gn;u III to class II and the lowest rung 20-7-1974
o .

(iv) Made on the basis of seniority-cum-suitability 27-11-1972
in Class I, II, III and IV.

(c) Posts filled by deputation There is no reservation
for filling up the posts on
deputation. However, staff
from SC/ST communities
are also considered.

(v) Posts filled by temporary appointments for 10-12-1971
a duration of 45 days or moro

1.6 The following percentages of reservations have been provided in
favour of Scheduled Castes and Scheduled Tribes on the South Central
Railway :- .

(1) Direct Recruitment . . . . . . . SC ST
(a) All India basis . . . . . . . 159, 71/2%
(®) Regional basis . . . . . . . 1% 5%

(II) Posts filled by promotion . . . . 15% 71/2%
\II) Posts filled by temporary appointments for a duration
of 45 days or more. . . . . . . . Same as in item (T)
and II above.
(IV) Posts filled by deputation. . . . . VNI Nil.

1.7 Explaining the procedure followed for recruitment in various cate-
gorics of posts, the Ministry of Railways (Railway Board) have stated that
recruitment to Class 1 services is made through the Union Public Service
Commission. In Class II, generally there is no direct recruitment. Re-
cruitment to Class U1 services on this railway is normally made through
the Railway Service Commission set up at Secunderabad. For Class IV,
the recruitment is made by the Railway Administration itself.

1.8 Asked to state the machinery/checks devised to cnsure that the
reserviations made in favour of Scheduled Castes and Scheduled Tribes are
actually fulfilled, the Ministry of Railways (Railways Board) have stated
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that in order to give proper effect to the reservations prescribed, vacancies
are treated as reserved or un-reserved according to the model rosters of 40
points for promotional categories and 100/40 points for recruitment cate-
gories on regional/All India basis, Senior Personnel Officer (Reservation)
assisted by the Headquarters Personnel Inspectors visits Divisions, Work-
shops and other units to have constant check on the maintenance of these
rosters and filling up of vacancies. Personnel Inspectors attached to the
Divisions also make regular checks on thesc rosters and keep Senior Person-
nel Officer (Reservation) and Chief Personnel Officer advised of the short-
comings as well as the nominated Personnel Officer of the Division con-
cerned. Wherever, for want of candidates within the field of eligibility from
the Scheduled Caste/Sciilduled Tribe any temporary de-reservation of
vacancy is required to be done, prior approval of the competent authority,
General Manager, Railway Board as the case may be, is being obtained.

If despite best efforts, shortfall still persists, Scnior Personnel Officer
(Reservation) arranges special recruitments in the lowest recruitment grades
for wiping out the shortfalls with the approval of the General Manager.

1.9 Asked what remedial steps were proposed to be taken to enforce
Reservation Orders properly in all the Divisions of South Central Railway,
the Committee have been informed that the Reservation Orders are pro-
perly implemented in all the Divisions of South Central Railway. It is
proposed to keep the existing machinery tight to check up the communal-
roster registers quite frequently and to advise for filling up short-fall of
of Scheduled Caste/Scheduled Tribe quotas wherever not done. It will
also be ensured that reservations are ordered based on roster point in all
the categories when candidates belonging to reserved communities are avail-
able. e officers responsible for reservation are advised to ensure that all
the orders issued from time to time are strictly implemented. '

1.10 With regard to the categories of posts for which reservations have
not been provided in the South Central Railway, the Committee were in-
formed that reservation rules do not apply in promotions where the element
of direct recruitment exceeds 66 -2/3 per cent. Reservation orders are also
not applicable in the following categories of posts :—

(i) Vacancies filled by transfer.
(ii) Temporary appointments for less than 45 days.
(iii) Promotions against leave vacancies of less than 45 days,
(iv) Posts filled by deputation.
(v) Posts coming under Vigilance Organisation.

1.11 The above-mentioned posts have been exempted from the purview
of reservation orders in accordance with the instructions issued on the sub-
ject.

1.12 During cvidence, the Committee cnquired whether there was any
bar on Scheduled Caste/Scheduled Tribe candidates serving in the Vigi-
lance Organisation of the South Central Railway. The representative of
the South Central Railway stated that there was no bar but there was no
reservation as such. The candidates were considered on the basis of assess-
ment done by Vigilance Organisation which selected the personnel who
volunteered.
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1.13 The Committee arc distressed to note that a large number of posts
in the South Central Railway have been kept out side the purview of reserva-
tion orders. The Committee see no reason why reservation orders shounld
ot apply to posts in the Vigilance Organisation and would like the Ministry
of Rallways (Railway Board) to review the whole policy of making reservation
orders applicable to posts in the Vigilance Organisation and to such other
posts in the South Central Railway and its Workshops which are exempt from
reservations, in consultation with the Department of Personnel and Adminfs-
trative Reforms. The Committee necd hardly stress that while selecting per-
sons for posts to be filled by deputation or transfer in the Railways, it should
be emsured that a fair proportion of such posts are filled in by enmployees be-
longing to Scheduled Castes and Scheduled Tribes in accordance with the
instroctions issued by the Department of Personnel and Administrative Re-

forms vide their O.M. No. 36012/7/77-Estt. (SCT) dated the 21st Jabwary
1978 in this regard.

C. Liaison Officer and Cell

1.14 In a written note furnished to the Committee, it has been stated
that the Special Reservation Cell under the charge of Additional Director
assisted by two Joint Directors looks after reservation for Scheduled Castes
and Scheduled Tribes at the Railway Board level and adequate staff are
provided to assist the Additional Dircctor.

_ 1.15 The existing strength of the Reservation Cell of the Railway Board
is stated to be as under :(—

1. Addl. Director, Estt. (R)

2. Jt. Director, Estt. (R)

3. Dy. Director, Estt. (SCT) . . . .
4. Officer on special Duty Extt. (R) at Bombay .
S. Section Officer. . . . . .

6. Inspectors

7. Assistants . .
8. Upper Division Clerks
9. Steno Grade 1 .
10. Lower Division Clerks

O m NN ==

1.16 Addl. Director. Establishment (R), Ministry of Railways acts as
the Liaison Officer for all the Zonal Railways for ensuring effective implc-
mentation of reservation orders.  The Special Cell inthe Ministry of Rail-
ways (Railway Board) keeps a watch over the implementation of the reser-
vation orders for Scheduled Castes and Scheduled Tribes on the Railways
by means of inspections conducted by the two Joint Directors alongwith
their Inspectors of the various Railway establishments and also by means
of periodical reports showing the statistics in regard to the progress made
in the intake of Scheduled Castes Tribes in Railway services.

l..l7 On South Central Railway, the Chief Personnel Officer functions
as Liaison Officer to deal with matters connected with Scheduled Caste/
Scheduled Tribe reservations. Under him in the Headquarters Officc
a separate Cell with a Senior Personnel Officer incharge looks after tht.:
problems pertaining to Scheduled Caste and Scheduled Tribe employees.
This Cell is manned by three Personnel Inspectors and one clerk. In addi-
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tigm, one Inspector is allotted to each division exclusively for this work under:
the control of a nominated Personnel Officer. In Workshops, Personnel:
Officer is entrusted with this work.

1.18 The Senior Personnel Officer (Reservation) with the help of the
Cell, follows up proper and prompt implementation of various orders and
instructions received from the Ministry of Railways (Railway Board) from
time to time pertaining to Welfare of Scheduled Castes and Scheduled Trib-
es. The Senior Personnel Officer and Personnel Inspectors conduct regu-
lar inspections in Headquarters/Divisions/Extra-Divisional offices and check
the reservation rosters maintained by them for recruitment, promotion in
selection and non-selection posts. Whenever shortfalls are noticed, steps
are taken to make good the deficiencies. Representations from the Schedul-
ed Caste/Scheduled Tribe employees with regard to their promotions, trans-
fers, allotment of quarters and other grievances are attended to keeping
in view the privileges to be extended to them.

1.19 The Chief Personnel Officer of South Central Ruailway is also
assisted at the appropriate level by Asstt./Senior Personnel/Divisional Per-
sonnel officers in :— .

(i) Ensuring the compliance by the subordinate appointing autho-
rities with the orders and instructions pertaining to the reser-
vation of vacancies in favour of Scheduled Castes and Scheduled
Tribes and other benefits admissible to them.

(ii) Ensuring submission by each subordinate appointing authorities,
annual, half-yearly and quarterly returns promptly.

(iii) Sorutiny and consolidation of the above returns and sending to
the Board.

The Liaison Officer conducts annual inspections of the rosters maintain-
ed with a view to ensure proper implementation of reservation orders and
submit his annual inspection report to the General Manager pointing out
defects if any, and remedial steps taken in this connection.

1.20 In a written note submitted to the Committece it has been stated
that the Joiat Directors of the Special Cell of the Railway Board submit
their inspection reports after the inspection of the Railway. Three ins-
pection checks on South Central Railway were conducted during the last 3
yeuirs by the Joint Director concerned. Irregularities detected during the
inspection were brought to the notice of the Railway Administration for
corrective action. In addition to the inspections conducted by Joint Direc-
tors, the Inspectors attached to the Cell also visit the Railways and inspect
Roster Registers.

1.21 During evidence the Committee enquired as to how the Reser-
vation Cell of the Ministry of Reilways (Raiflway Board) monitored the
reservations in services in so far as Scheduled Castes and Scheduled Tribes
were concerned, the representative of the Ministry of Railways (Railway
Board) stated that through the medium of various reports that were being
submitted to the Railway Board, a check was exercised to sce that the reser-
vation rules were being implemented in the various Railways. The Joint
Director of the Railway Board looking after the South Central Railway
also inspects the Zonal Railway to see whether the instructions issued re-
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garding implem:ntation of reservation orders are bzing followed properly
and in case anything is found lacking remzdial action is immzdiately taken.

1.22 When asked during evidence what follow-up action was taken
on reczipt of inspaction notes from the South Ceatral Railway by the Rail-
way Board, the representative of the Ministry of Railways (Railway Board)
explainsd that whsnever a Joint Director of the Railway Board goes on
inspection, he submits a report of the inspzctions and also takes remedial
action at that point during the course of his inspsction. Though the Cell
has bezn existing for a long tim: and thzre are C:lls on each individual rail-
way which are supposed to ensure that whatever policies are adopted are
followsd i toto, yet if during inspaction somathing is found wanting it has
to be corrected. That is a continuous procass of ensuring that things are
maintained at the proper level. '

1.23 Askad to state th: working of the Special Reservation Cell in the
Railway Board and how it was mananed and whether it was the policy of the
Railway Byard not to include Oficers from the Zoaal Railways in this Cell.
Ths Ministry of Railways (Railway Board) in a written note furnished to
the Committee have explained the position as under : —

(i) “In pursuance of the announcement made in the Parliament by
late Shri L. N. Mishra ths then Minister for Railways, a special
cell was created in the Railway Board in the year 1973 to ensure
implem:ntation of roster points reserved for Scheduled Castes/
Scheduled Tribss in recruitm:nt and promotion on Railways
and to watch the interest of thzse communities in terms of various
orders issuzd by th: Can:ral Governm:nt in this regard from
tim: to tim:, as also to look into ths grievancss of reserved and
backward communities and minorities in the matter of their ser-
vice conditions and reccuitmant etc. on th: Railways. This Cell
is hzadad by an Ofizar dssignated as Additional Director (Rs.
2000—2250) jassisted by two Advisors (sinc: re-designated as Joint
Directors) in scales Rs. 1500—2 100 and one D:puty Director (Rs.
1200—1600).

(ii) Ths major funstions of this Cell are to formulate policies in con-
form'ty with th: ordsrs issuzd by tha Ministry of Hom> Affairs
r:zieding raisevation for Ssh:duled Caste/Scheduled Tribe in
res:uitm:at/promotion in various pasts on th: Railways, and to
ensure that thasz orders/policies are implemanted by the Zonal
Railway Administrations. Thz Csll coordinates and deals with
ths various Schaduled Caste/Tribz Associations and handles the
references recsived from them, also procassing the recommen-
dations made by Parliamsntary Committee, the Commissioner
for Scheduled Castes and Scheduled Tribes etc. In addition,
this Cell looks into the complaints/references received from or
on behalf of the Scheduled Castes/Scheduled Tribes Railway em-
p!o_yees aqd employees bslonging to the minorities regarding .
their service matters. The cases regarding dereservation of
posts is also bzing dealt with by this Cell.

(iii) Keeping in view the nature of work and the responsibilities which
devolve on this Cell, these posts are being manned by Sscretariat
Officers who have long years of experience of service matters
particularly belonging to Scheduled Caste/Scheduled Tribe com-
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munities. However, Schedulcd CecteyScheculdd Tiite ffcas
with adequate establishment backgrcund frem the Class 1 s
vices of Railways are also eligible for posting against these posts.

(iv) The practice is to have a “mix" of both serving Railways Officers
and Railway Board Secretariat Service Cficers functioning as a
team. This arrangement bas also epabled an avenue of premo-
tion being provided to the Railway Board Secretariat Service
men, in response to their repcated urgings.”

1.24 The Committee note that the Chief Personnel QOfficer in the Scuth
Central Railway functions as the Liaison Officer and he is assisted by Assis-
tant/Senior Personnel/Divisional Pcrsonnel Cfficers to watch the proper
implementation of reservation orders and to ensure that instructions pertaining
to the reservation of vacancies in favour of Scheduled Castes and Scheduled
Tribes are complied with and all benefits admissible to them are actually given.
The Committee also note that the Lisison Cfiicer of the Scuth Centra) Rail-
way conducts annual inspection of the rosters maintained in Divisions/ W ork-
shops with a view to ensure proper implementation of reservaticn orders and
submits his report to the General Manager pointing out defccts if any, snd
remedial measures taken by him in that conncction.

1.25 The Committee also note that one of the Joint Directors in the Raijl-
way Board, whose jurisdiction intcr alia covers the Scuth Central Railway,
also inspects various units of the Zonal Railway to see whether the instrec-
tions issued regarding implementation of rescrvation orders are being followed
properly. The Committee are not satisfied thet the concerned Joint Director
carried out inspections of the South Central Reilway only thrice during the
Jast three years i.c. one inspection per yesr. The Committec fcel that ome
inspection per year is not adequate and with a view to ensure more effective
implementation of various reservation orders, such inspections should be con-
ducted more frequently and in any case the interval between ome imspection
and the next should not be more than four months. This suggestion, in the
opinion of the -Committee, will ensute the proper maintengrce of rosters and
implementation of reservation orders in the South Central Railway.

1.26 The Committee also note that the special Reservation Cell of the Kail-
way Board is being manned mestly by the officers of the Reilwsy Bosrd who
have long years of experience of service watters particvlerly belcrgirg to
Scheduled Caste/Scheduled Tribe communities. In additicn, Scheduvled
Caste/Scheduled Tribe officers with adequate establishment background from
the Class I services of Railways are also eligible for posting in the Cell. The
Committee feel that there should be no hesitation on the psrt of Ministry of
Railways to induct capable officers from the Zonal Rallways having sufficient
ﬂeld. experience to work in the Special Cell of the Raflway Board. _

1.27 The Committee would Ifke to stress that in selecting officers for po}t-
ing in the Cell, the main criterion should be the efficiency and sincerity of the
officer and a burning desire to work for the welfare of the Scheduled Castes
and the Schedu'ed Tribes. If this criterion is not fulfilled, any selection for the
purpose of providing an ‘‘avenue of promotion’* for the staff of Rallway Board
Secretariat would not be a just proposition.



CHAPTER I
RECRUITMENT AND PROMOTIONS

A. Recruitment Procedure

2.1. Ministry of Railways (Railway Board) have stated that in Railways,
recruitment to Class I Services is made through the Union Public Service
Commission. There is generally no direct recruitment to Class Il posts -
‘which are filled by promotion of suitable Class I1I employees from amongst
the eligible categories.

2.2 Direct recruitment to all Class III posts for which an indent is plac-
.ed by the South Central Railway administration is made through the Rail-
way Service Commission. The number of posts reserved for the Scheduled
Caste and Scheduled Tribe communities according to the percentage appli-
cable to South Central Railway is complied with by the Railway Service
Commission. The Railway Service Commission conducts written/oral/
‘psychological tests as required in the categories of posts and a panel is sup-
plied to the Railway Administration recommending the names of
.candidates for appointment in Class III services. The Railway Adminis-
tration makes appointments according to the panel as and when vacancies
arise.

2.3 The recruitment to Class 1V categories of posts is made by the
Railway Administration itself.

2.4 The General Manager is vested with special powers to recruit Sche-
duled Caste and Scheduled Tribe candidates without reference to the Railway
‘Service Commission to make up the shortfall. The General Manager is
also empowered to a Jaoint medically decategorized candidates belonging to
‘Scheduled Castes and Scheduled Tribes in such alternative categories of
posts for which they are medically fit and where there is shortfall for such

candidates.

2.5 Recruitment is also made by the General Manager under the powers
delegated to him in the following cases :—

(i) Appointments on compassionate grounds of dependents of rail-
way employees who die while in service, or get permanently cri
plied or afflicted with some serious illness leaving the family in
straitened circumstances;

(i1) Sportsmen under sports quota,

2.6 So far as recruitment to Class IV services is concerned, it is done by
screening available casual labour/substitutes in the South Central Railway
and a panel is drawn in which adequate representation is provided to Sche-
duled Castes and Scheduled Tribes. If, however, sufficient number of
Scheduled Castes and Scheduled Tribes are not available from among the
screened casual labour/substitutes to fill the vacancies reserved for them,
then recruitment is done from the open market, under the special powers
vested in the General Manager.

3



2.7 The unfilled quota is carried forward to thrce subsequent recruit-
ment Years which will be determined after ignoring the years in which either
no recruitment takes place or no reservation can be made for SCs and STs
because of occurrence of a single vacancy in those years. The posts can be
exchanged between Scheduled Caste and Scheduled Tribes after a period of
3 recruitment years if the candidates are not available in the respective
castes.

2.8 The Railway Service Commissions have been given discretion to
recommend Scheduled Caste and Scheduled Tribe who may obtain lew
plece in the examination except where the minimum standard for maiste-
nange of efficiency of administration has not been reached.

2.9 Where recruitment is made otherwise than by examination, the
appointing authority has discretion to select candidates from Scheduled
Castes and Scheduled Tribes fulfilling lower standard of suitability than
from others as long as the candidates have the prescribed minimum edu-
%at‘;onal and technical qualifications and the appointing authority is satis-

ed.

2,10 Where requisite number of Scheduled Caste/Scheduled Tribe candi-
dates fulfilling even the lower standard are not available to fill up the vacan-
cies reserved for them, the best amongst Scheduled Castes/Scheduled Trib-
es, who fulfil the minimum qualifications laid down in the notice of recruit-
ment/advertisement, are appointed in the case of non-technical and quasi-
technical categories in Class II and IV to be filled by direct recruitment,
otherwise than by written examination and in order to bring candidates
so appointed upto the minimum standard necessary for the post and for
the maintenance of cfficiency of Administration, they are given “‘in-service
training”.

2.11, The Committee werc informed during evidence that in respect of
popular categories like clerks and stenographers etc. there was no backlog
at all. Only in the case of technical categories, the Railway Service Com-
mission was not able to find suitable Scheduled Caste/Scheduled Tribe
candidates.

2.12 The Railway Service Commissions have been asked to take special
steps to fill up the quota reserved for Scheduled Castes/Scheduled Tribes.
They have been asked to hold written test for Scheduled Castes/Scheduled
Tribes as far as practicable, separately, from that of the gencral candidatcs.
Where that is not practicable, the answer papers of reserved community
l;?ndli(datcs are adjudged separately and the interviews arranged in separate

ocks.

2.13 Asked to state the recasons as to why there was no direct recruit-
:nent in Class IT posts and whether the backlog in that class could be cleared
if there was direct recruitment in certain catcgories, Ministry of Railways
(Railway Board) have informed the Committee as under :—

“Group B (Class I1) as a service is meant as avenue to the gazetied
cadre for the non-gazetted staff. It also provides opening and outlet
for the non-gazetted staff to fulfil their aspirations for further advance-
ment. Group A (Class I) service is the gazetted service where direct
recruitment is made. It is felt that in due course, adequacy in percen-
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tage of reservation will be reached in Group B Class II) as well with
the reservations that are already provided for this service.”

2.14 The Committee note that recruitment to various categories of posts in
Class II in the South Central Railway is made by the Railway Service Com-
mission, Secunderabad. The Committee also note that in case the Railway
Service Commission is unable to recruit and recommend requisite number of
Scheduled Castes and Scheduled Tribes against the reserved vacancies, the
General Manager, South Central Rajlway can exercise his special powers to
make recruitment of Scheduled Castes and Scheduled Tribes from the open
‘market to wipe out the shortfalls. The Committee recommend that the General
Manager, South Central Railway, should resort to his special powers imme-
diately on receipt of intimation from the Railway Service Commission that they
are not able to sponsor or recommend the requisite number of Scheduled Caste
and Scheduled Tribe candidates to fill all the reserved vacancies.

2.15 The Committee also note that recruitment to Class 1V service is made
by screening available casual labour/substitutes in the South Central
Railway and if requisite number of Scheduled Castes and Scheduled Tribes
are not avallgble to fill the vacancies reserved for them, recruitment is made
from the open market. The Committee expect that while engaging casual
labour sufficient number of Scheduled Castes and Scheduled Tribes are engaged
by the Sounth Central Railway so that at the time of their screening for filling
Class 1V posts against regular vacancies, there is no dearth of reserved commu-
nity candidates. The Committee also recommend that every effort should be
made by the authorities concerned to induct a Scheduled Caste/
Scheduled Tribe officer in the Screening Committee to safeguard the interests
of Scheduled Castes and Scheduled Tribes.

B. Railway Service Commission, Secunderabad

2.16 In a note submitted to the Committee, it has been statcd that the
Railway Servicc Commission, Secunderabad started functicning frem
January, 1978. At present, the composition of the Commission is one Chair-
man, one Member Secretary, one Assistant Secretary, 12 Class 111 and Class
IV staff. The main function of the Railway Service Ccmmission is to make
recruitment for Class II1 posts which arc filled by direct recruitment.

2.17 Asked to state the functions and powers of the Railway Scrvice
Commission in regard to the recruitment of Scheduled Castes and Scheduled
Tribes for the South Central Railway and its Workshops, the Committee
have been informed that the recruitment for all Class 111 posts for Scuth
Central Railway and its Workshops including those reserved for Scheduled
Caste and Scheduled Tribe candidates for which an indent is placcd on the
Railway Service Commission by the South Central Rajlway administration.
is made by the Railway Service Commission.

2.18 The Committee have been informed that the Railway Service Com-
mission, Sccunderabad is required to take the follewing special steps to
fill up the quota reserved for Scheduled Castes and Schcduled Tribes while
making recruitment in different categories of Class 11 tosts :—

(i) All vacancies (including reserved for Scheduled Castes and Sche-
duled Tribes) for which recruitment is to be conducted, are aé-
vertised in the local newspapers;
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(ii) Copies of advertisements are sent to the Regional or Loca!
Employment Exchange;

(iii) Simultaneously the copies of the advertisements of vacancies are
sent to Scheduled Caste/Scheduled Tribe Associations/Organi-
sations;

(iv) It is ensured that all concessions/relaxations admissible in favour of
SCs/STs are applied.

2.19 Asked what special efforts were made by the Railway Service
Commission to increase the representation of Scheduled Caste/Scheduled
Tribe persons in South Central Railway during the last three years, the
Committee have been informed that the Railway Service Commission started
functioning only from January, 1978. Whenever employment notices were
issued inviting applications for various categories of posts, special mention
was made regarding the number of posts reserved for the Scheduled Caste
and Scheduled Tribe Communities. In so far as the non-technical posts
which required a minimum prescribed qualification of Matriculation/Degree
were concerned, the Commission had been able to meet the demands of the
administration in full. However, in case of technical categories where a
Diploma or a Degree in Engineering and certain medical categories which
required specialised qualification such as Nurses, Pharmacists, Radiographers,
etc. the response from the Scheduled Caste Community had been encouraging
but sufficient number of candidates had not been forthcoming in the case of
Scheduled Tribe candidates. Therefore, the particulars of opportunities
for the reserved communities were specially broadcast over the AIR (All
India Radio) in their local news bulletin. The employment notices were also
supplied to various Scheduled Caste and Scheduled Tribe Welfare organisa-
tions, Employment Exchanges, Director, Re-settlement and Employment etc.
Widest possible publicity was given about the reserved vacancies for the
benefit of such candidates.

2.20 Asked to explain briefly the method of recruitment in various
categories of posts followed by the Railway Service Commission, the Com-
mittee have been informed that after receipt of indents from the Railway
Administration, an employment notice is issued by the Commission inviting
applications from candidates. This is published in the news papers which
have a large circulation both in the local language, English and Hindi.
They are also published in the ‘Employment News’ weekly, ‘Bharathiya
Rail’ of the Railway Board and ‘South Central Railway Gazette’. The
number of posts reserved in each category of posts for Scheduled Castes/
Schcdllt}cd Tribes and Ex-Servicemen are clearly mentioned in the Employ-
ment Notice.

The applications received from the candidates are separated category-
wise and thereafter they are scrutinised to sec the eligibility of each candidate
with reference to age, educational qualification, caste, ectc. Wherever, a
large number of applications are there against fewer number of vacancies, a
written examination is held. The centres of written cxamination are so
fixed that the candidate from distant places do not have to travel a longer
distance than what is absolutely necessary. The number of such centres
depends upon the number of applications received from such regions. The
answer papers of the candidates are got valued by competent examiners and
theroafter a minimum qualifying mark is fixed for calling the candidste for
2-421.89/81
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vive-voce test. While fixing the qualifying mark, the following factors are
taken into account :— :

(i) The number of vacancies available for reserved community as
also for other communities.

(ii) Normally candidates are called for interview in the ratio of 1 : 4.

(iii) If sufficient number of candidates with the minimum qualifying
mark are not forthcoming from the reserved community, the
minimum qualifying marks for interview are also lowered to the
extent necessary keeping in view the overall sufficiency of the
cadre. The reserved community candidates are interviewcd in @
separate block so that the Selection Committee may take into
account the candidates’ social and educational backwardness while
assessing suitability.

(iv) The number of candidates to be included in the merit list is nor-
mally in the ratio 1 :1 (Community-wise) (i.e. for 1 vacancy 1
in the reserved panel). Thereafter, the names of the candidates
are recommended to the Railway for appointment according to
the merit separately for each reserved Community upto the
number required by the Railway.

2.21 Asked to state the time-lag between the issue of advertisemcnt by
the Railway Service Commission and the final recruitment, it has been stated
in a note furnished to the Committee that in the case of non-technical pcrular
categories the time-lag is 12 to 15 months. In the case of other technical
and semi-technical categories for which the applicants are not many, the

_tlme—lag is between 3 and 6 months.

2.22 Asked to state whether any indents for recruitment to a number of’
posts in the South Central Railway were pending with the Railway Scrvice
Commission, the Committee have been informed in a written note that
the indents received upto 15th of September, 1980 were advertised on 28th
September, 1980 which consisted of 38 categories. . Out of that, 10 categories
had already been finalised and panels supplied to the administration. The
balance categories are all at various stages of finalisation and it is expected
that in another two months, the panels for all these categories will be made
available to the administration. Besides this, indents for non-technical
popular categories (Mass) as also 5 other technical and semi-technical cate-
gories were also received in the month of December, 1980. These have
alroady been advertised on 28th December, 1980. The work of this Railway

Service Commission is current and there are Ro old indents pending with the
Commission.

. 2.23 In regard to the excessive time taken for recruitment of personnel
in various categories of posts by the Railway Service Ccmrmission. Secunde-
rabad, the representative of the Railway Board, during the coursc of evidence,
stated as follows :—

*“There are so many applications. For that, they had to set up a large
number of centres. As far as the South Central Railway is concerned,
the overall situation is much better. For the technical categories they
are able to manage it within 5-6 months. The situation is not as good
as it should be. They have outlined their dificulties.*”
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2.24 In reply 10 8 Question, the Committee were informed during the
course of evidence that it took about one year to compilete all formalities in
segérd to recruitment in popular categories of posts like clerks, stenographers
otc. In respect of these categories there was no backlog at all. Only in the
case of technical categories, the Railway Service Commission was not able
to feed the Department.

2.25 Asked to state the difficulties faced by the Railway Service Com-
mission, Secunderabad in the recruitment of staffin ‘popular categories’ like
Clerks, Stenographers, etc. and the remedial measures proposed to be taken
in this regard, the Committee have been informed in a note furnished 1o them
that the number of applications in response to the ¢employment notice for
popular categories is more than one lakh. According to Board’s directive,
the Employment Notice is to be issued in the month of December every year
and the examination is to be conductcd in June of the following ycar i.e.
within a period of six months. For dealing with such a larg number of
applications and to conduct the examinations in ccntres spread over 4 10 5
States, it is necessary to have adequate staff and cffce accemmoe datien for
the Commission. The present strcngth of the Comrmission is only 12 Class
III and 6 Class IV. This staff strength being inade quate, the Com missicn is
resorting to the engagement of a large number of casual latour. Proposals
to augment the strength of staff of this Commission as also for tle constiuc-
tion of a separate building for the Commission are under examination at the
appropriate level.

2.26 Asked to specify the speciel steps which are proposed to be taken to
reduce the timelags betweer the date of receipt of the applications and the
actual appointment of candidates, it has been stated in a note submittecd to the
Committee thet the time-schedule prescribed by the Board for recruitment
to popular categories is 7 months but actually the time taken is atout 13
years. Apart from engaging casual labour, the regular staff arc also put on
over-time to speed up the work. The proposals for additional staff and
office accommodation, if sanctioned, will go & long way in rcducing the time-
lag between the date of receipt of the applications and the supply of cendi-
dates. It has been decided to introduce objective type of questions which
reduces the time for evaluation of the answer books. The application forms
have also been simplified so that less time is spent on their scrutiny.

2.27 The Committee note that in the case of techmical and semi-technical
categories of posts the time taken by the Rnilwa},Serviee Commission, Secun-
derabad for making selection and preparing a Panel ranges between 3 to 6
months while fn the case of non-technical popular utegoriu like clerks, steno-
graphers etc. the time lag between the date of receipt of applications and actual
‘selection of candidates ranges between 1 to 1} years., In the opinion of the
Commiittee, this does not reflect a satisfactory working of the Rallway Service
.Commission, The Committee need hardly stress that it should be the endea-
vour of the Commissien to reduce the timelag in respect of popular categories
by aogmenting its staff strength. The Committee note that the proposals to
angment the stafl strength of the Rallway Service Commission as also for the
construction of a separate building for the Commissien arc under examinstion
at the appropriate level. The Committee trust that early decision would be
taken on a pricrity basis both for augmenting the staff of the Raflway Service
Commission, Secunderabad apd for heusing it in its own building. This will
help reduce the time-lag in the case of recruitment of candidates against popular
categories of posts like clerks and stenographers etc. and also improve the over-
all performance of the Commission.
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2.28. The Committee would also like to suggest that the Railway Servicc
Commission, Secunderabad should invite applications for recruitment to posts
of non-technical mass categories annually on a programme basis without
waiting for actual indents from the Railway Administration so as to reduce the
time-lag between the receipt of indent and actual recruitment of staff on the
South Central Railway. The Committee have no doubt that if the position
improves in direct recruitment to Class III posts this will ip turn accelerate the
filing of reserved vacancies in Class II which are normally filled on the basis of
promotien.

2.29. The Committee recommend that all vacancies should be notificd to
the local or Regional Employment Exchanges. The total number of vacancies
to be filled or likely to be filled and the number of vacancies reserved for Sche-
doled Castes and Scheduled Tribes, qualifications prescribed for the posts and
the concessions/relaxation admissible in favour of Scheduled Castes and
Scheduled Tribes should be clearly mentioned in the requisitions sent to the
Employment Exchanges.

Copies of such notices should also be sent to the local Scheduled Caste and
Scheduled Tribe MLAs and MPs and also to the Members of the Parliamentary
and State Committees on the Welfare of Scheduled Castes and Scheduled
Tribes.

2.30. Th> Committee further recommend that simultaneounsly with the issne
of rccraitment advertisemeats in the Press and reqalsitions to the Employment
Exchanges, vacancies reserved for scheduled Castes and Schedaled Tribes
shonld also be notified to all the recognised and/or registered Associations/
Ocganisations of Schedaled Castes and Schedaled Tribes Welfare and also to

l::;ector of Harijan and Tribal Welfare in the State/Union Territory concer-

2.31. Tas Committec also suggest that the Railway Service Commission
Secandzrabad shoald get in tonch with the Industrial Training Institutes and
othars technizal institations for getting right type of candidates to man the
varions posts on the Sonth Central Railway. The Committee further desire
that the Liaison Offcers in the South Ceatral Railway should also maintain
close liaison with the Indastrial Training Institutes etc. for the recruitment of
‘Scheduled Castes and Scheduled Tribes in the skilled and semi-skilled catege-
ries of posts in the South Central Railway and its workshops. The Committee
feel certain that in case the steps suggested by them are implemented in letter
:vi.l‘: :pirit, the intake of Schedaled Castes and Scheduled Tribes in services

mprove .

C. Concessions and Relaxations

2.32. The Committee have been informed that the followi i
relaxations are granted by Railway Service Commission to sﬁﬁﬁnmfﬂ
and Scheduled Tribe candidates while making recruitment to Class ITI cate-
gories of posts in the South Central Railway :—

(i) While the examination fee for other community candidate is Rs.”

2/- for the reserved community candidates it is only 50 paise.

(it) Scheduled Caste/Scheduled Tribe candi i -
xation to the extent of 5 years, idates are given e rela
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(iii) At the time of valuation of answer papers, if the recruitment is
done exclusively for reserved community candidates, moderation
is shows while valuing the answer papers.

(iv) A lower percentage of qualifying mark is fixed for Scheduled
Caste/Scheduled Tribe community candidates so as to ensure
adequate number of candidates for a particular recruitment.

(v) In certain cases, experience in a particular trade/profession is not
insisted upon in the case of Scheduled Caste/Scheduled Tribe
community candidates.

(vi) Free Railway journey passes are issued to Scheduled Caste/Sche-
duled Tribe community candidates for their journcy from their
&l‘a&:‘e of residence to the place of Examination/Interview and

(vii) If adequate number of suitabe candidates are not available for a
particular category, Scheduled Caste/Scheduled Tribe candidates
are selected on relaxed standard and their names are rccommended
to the Railway where they will be given extended period of inser-
vice training to bring them up to the general standard of efficiency.

(viii) If sufficient number of candidates with the minimum qualifying
mark are not forthcoming from the reserved community, the mini-
mum qualifying marks for interview are also lowered to the extent
necessary keeping in view the overall efficiency of the cadre. The
reserved community candidates are interviewed in a separate
block so that the Selection Committee may take into account the
candidates’ social and educational backwardness while assessing:
suitability.

2.33. The Committee note that various concessions/relaxations are granted
to Scheduled Caste and Scheduled Tribe candidates at the time of making
recruitment to different categories of posts in the South Central Railway and
its Workshops. The Committee hope that Raillway Service Commission will
make sincere efforts to implement the prescribed concessions/relaxations In
favour of Scheduled Castes and Scheduled Tribes with a view to increase their
intake in Class III services. The Committee feel that unless the representstion
of SC/ST improves in the feeder categories of posts, their represcatation in
Qlass I and IT posts will not improve. The only way to cut down the shortfalls
in higher posts is to increase the intake of SC/ST candidates in Class III and
IV posts in initial recruitment. .

D. Maintenance of Rosters

2.34. Ministry of Railways (Railway Board) have statcd in a note sub-
mitted to the Committee that the rosters as prescribcd are maintaincd for
each of the categories of posts in South Central Railway and the prescribed
roster form has been got printed on this Railway to facilitate vmform and
proper maintenance of these rosters. These are also subjected to regular
checks by Personnel Officers and Personnel Inspectors periodically.

2.35. Asked to clarify whether the officers who were responsible for the
maintenance of rosters were 180 responsible for their checking, the Committee
have been informed in a note furnished to the Committee that the officers
who are maintaining the rosters arc responsible for proper maintenance of
the rosters maintained by them. The Personnel Officer in the Divisionsf
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Workshops nominated to deal with the matter connected with reservation
orders for Scheduled Castes and Scheduled tribes are responsible for check-
ing them and ensure correctness.

2.36. With regard to the checks and counter-checks made to keep the
rosters uptodate, the Committee have been informed that the reservation
rosters maintained in the Divisional Workshops offices are regularly/checked
by the nominated Personnel Officers with the help of Personnel Inspectors
attached to them. The SPO (RP) and Personnel Inspectors attached to
Headquarters Office conduct regular inspection in Headquarters/Divisions/
Extra Divisional/Workshops Offices and counter check these rosters main-
tained by them. The Chief Liaison Officer also conducts annual inspection

of dthc rosters with a view to ensure proper implementation of reservation
orders.

2.37. The Committee have been informed that one of the Joint Directors
of the Ministry of Railways (Railway Board) whose jurisdiction covers South
Central Railway occasionally conducts checks of roster registers maintained
in different offices of the units/workshops of the South Central Railway.
The discrepancies noticed during the course of inspection are rectified and
remedial action is also taken, .

2.38. Perusal of the Inspection Reports of the Joint Director of the
Railway Board indicates various types of mistakes in the maintenance of
rosters in South Central Railway. Defects, such as Cadre Controlling
Oficer not appending his signaturc onthe Roster Register, dates of pro-
motion not shown in chronologica! order, date of joining of the employees
oot indicated, non-opening of the Roster Register for regular promotions,
correct type of Roster Register not used, carry-forward of vacancies mot
properly indicated, indication of date of appointment not given, cutting,
erasing and over-writing in rosters and some roster points being kept biank
are examples of the type of mistakes occurring in the maintenance of rosters
which were revealed during the course of inspections.

2.39. During evidence, the Committee pointed out that they had come
across many irreguléries in regard to the maintenance of rosters which were
very important basic documents so far as recruitment and promotions were
concerned.  As such, immense care ought to be taken that the Rosters are
maintained properly without any lacunae whatsoever. Thereupon, the
representative of the Railway Board stated :

“They are kept regularly. The Rosters are well kept and checks are
taking place both by Inspectors and the SPOs Headquarters and the
Chief Personnel Officers. Some of the Members of this Committee
also had an opportunity to go through them during the visit.” -

2.40. Looking to the nature of mistakes being committed In the mainte-
nance of rosters in the South Central Railway as mentioned in the Inspection
Reports of Joint Directar, Railway Board, the Committee are constrained to
observe that the work of maintenance of rosters is not receiving the attention
which it deserves. The Committee need hardly stress that rosters are the only
mechanism to watch the proper placement of Scheduled Castes and Schedunled
Tribes in Services against the reserved poiats and that the Rosters would cease
to have any significance if they are not maintained properly. The Committee
thereforce, emphasise that the rosters should be maintained by the authorities of
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South Central Railway in accordance with the extent orders on the subject and
those should be checked regularly by the competent authorities, The work
regarding maintenance of Rosters should be entrusted to capable and experien-
ced staff and discrepancies noticed during inspections should be rectified withomt
any loss of time so that further entries in the Rosters are made correctly and the
interests of Scheduled Castes and Scheduled Tribes are not geopardised.

E. Promotion

2.41 Regarding reservations in favour of Scheduled Castes and
Scheduled Tribes in respect of vacancies to be filled by promotion,
Brochure on reservation for Scheduled Castes and Scheduled Trbibes
in Railway Services (1976—2nd Ed.) provides as under:—-

Scheduled Scheduled
Caste Tribe

(i) Through limited departmental competitive examination in or
to Class II, III & IV in grades or posts in which the element
of direct recruitment, if any, does not exceed 6687 . 15 7%

(ii) By Selection to and within Class III, from class ITI to II and
from 11 to the lowest rung of Class I provided the element
of direct recruitment, if any, does not exceed 663%. . 15 4

(iii) Made on the basis of seniority-cum-suitability in Class I, II,
II and IV provided the element of direct recruitment does

not exceed 66-2/3 per cent. . . 15 74

2.42 A statement showing the ad hoc promotions made in the South
Central Railway during the years 1977-78, 1978-79 and 1979-80 as furnished
by the Ministry of Railways (Railway Board) is at Appendix I.

2.43 Asked to state the category of posts in various Services for which
Scheduled Caste and Scheduled Tribe candidates are not available. the
Committee have been informed that especially in tcchnical categories
stenographers, Bridge inspectors, PWIS, 1OWs ctc. sufficient number of
Scheduled Caste and particularly Scheduled Tribe candidates arc not forth-
coming insufficient numbers to fill the reserved vacancies and concerted
efforts are being made 10 wipe out the shortfalls.

2.44 Following relaxations are granted to Scheduled Caste/Scheduled
Tribe candidates in the matter of posts filled by promotions:—-

(i) In promotion to Selcction posts in class 1TI where safety aspect
is involved, the reserved community candidates are required to
obtain 60 % of marks both in ‘Professional ability’ and the ‘aggre-
gate excluding seniority’ as against 609, for others in both ‘Pro-
fessional ability’ and the Aggregate including seniority.

(ii) In promotion to Selection and Non-Selection posts in Class 11
and Class 1V where safety aspect is not involved, a relaxation of
1094 1n minimum qualifying marks has been granted to the reserved
community candidates.

2.45 The Committee enquired whether South Central Railway were
following the instructions from the Railway Board that if Scheduled
Caste and Scheduled Tribe candidates were not available upto the prescribe
reservation quota, the best among the failures should be promoted and
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their performance watched for six months and if their performance is
found satisfactory, they should be empanelled. The Ministry of Railway
(Railway Board) in a written note furnished to the Committee have
stated as under:—

There are instructions from the Railway Board that if in a selection,
required number of Scheduled Caste/Scheduled Tribes candidates
do not qualify for being placed on panel inspite of various relaxations,
already granted, the best among them i.e., who secure the highest
marks, should be earmarked for being placed on the panelto
the extent vacancies are reserved for  them.

gml excluding the names of such persons may also be
eclared provisionally. Thereafter, the Scheduled Caste and
Scheduled Tribe candidates who have been so earmarked may
be promoted on ad-hoc basis for a period of six months. If
their performance during six months is found satisfactory, they
should be empanelled. These instructions are also applicable to the
vacancies filled by seniority-cum-suitability. The above instructions
are being followed on this railway cxcept in respect of Safety cate-
gories.”’

2.46 Asked to state the procedure for filling of vacancies by promotion
and the zone of consideration for holding tests and interviews, Ministry
of Railways (Railway Board) have stated that for promotion, posts have
been categorised into selection and non-selection. For selection posts,
three times the number of candidates is considered and the candidates are
selected after a positive act of selection. Non-selection posts are filled by
promotion of the senior-most suitable railway servants, suitability whether
of an individual or a group of railway servants being determined by
the authority competent to fill the posts on the basis of the record of service
andf/or departmental tests, if necessary. In case of selection posts, as
mentioned above, three times the number of candidates to be empanelled
are called for written test/interview. Number of the vacancies are the exist-
ing and anticipated ones. In case of non-selection posts, the number
of candidates whose suitability is to be judged is equal to the existing vacancies
plus those anticipated to occur during the next 3 months due to retirements

f or crcation of new posts plus 209 thereof.

M ®2.47 In reply to a questionwhether it was feasible to increase the
zone of consideration to five times the actual vacancies, the Committee
have been informed in a note that it is not feasible to increase the
zone of consideration to 5 times the actual vacancies asthe carlier
practice of calling 4 times the number of actual vacancies for sonside-
ration was changed to 3 times the number in 1976. This was done with a
view to avoid junior persons in the field of consideration coming up
by being categorised outstanding/very good during the selection. xlso,
the numbers to be considered ame very large and selections used
to take a great time. The field for consideration was, therefore,
reduced from 4 times the number of vacancies to 3 times after the
deliberations with the organised labour. The step protects the interest of
senior staff as also retains the reasonable element of selection Regarding
Scheduled Castes and Scheduled Tribe candidates, their interest is also
safeguarded as it has been provided in the rules that for selection of Sche-
duled Castc and Scheduled Tribe candidates against the reserved vacancies
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theee times the number of Scheduled Castes & Scheduled Tribe candidates
should also be considered.

2.48 During evidence when the Committee raised the same question
wiether it was feasible for the South Central Railway to increase the zone
of consideration for promotion in various categories of posts from three
to five times the actual vacancies, the representative of the Ministry of Rail-
ways observed :

“We did have this zone of consideration earlier. The zone of consi-
deration was changed to four times the number of vacancies. From
the experience gained, it took time to call the candidates to attend the
interviews after the process of the written paper was gone through.
There were delays. For six vacancies, twenty four candidates had to be
considered. They were to report on a certain date. May be. there
may be postponement of their interviews for certain reasons duec to
illhealth or for dometic reasons. As a result, their selection got
delayed. And their empanelment also got delayed. So, we decided
to call three times the number of vacancies instead of four times the
number. After this revision from four times to three times the num-
ber vacancies, we are doing’'well,

2.49 When the Committee pointed out that a larger zone of consi-
deration would be helpful in finding suitable Scheduled Caste/Tribe candi-
dates to fill the reserved posts, the witness during the course of evidence
stated that there were separate select lists for general candidates and Sche-

.duled Caste/Scheduled Tribe candidates, but if the Committee desired,
the Ministry of Railways could consider raising the zcne of consideration
five times in respect of Scheduled Caste/Scheduled Tribe candidates. The
witness further added :—

*“The zone of consideration for them, at any rate for promotion, may
be extended to 5times. We may consider it for their sclection.”

2.50 The Commitice referred to the instructions issued by the Depart-
ment of Personnel and Administrative Reforms in 1977 that 25% of the
vacancies accuring in the grade of peons will be reserved for being filled by
rransfer of sweepers, farashes and chokidars etc. and wanted to know how
many sweepers in the South Central Railway had been promotced to other
Qlass IV posts. The representative of South Central Railway informed the
Committee during the course of evidence as under:—

*I have got the figures for Vijayawada Division. 39 Safaiwalas of
the Medical Department have been transferred to Carriage & Wagon
Wing as Khalasis. There is a proposal to transfer 19 more Safailwalas
from Medical Department to Carriage and Wagon Wing. In the
Traffic Branch 28 Safaiwalas have been re-designated as porters and,
subsequently some of them have been promoted to the next higher
grade. In the Safaiwala category, 10 per cent has been agreed to for
promotion and upgradation to the next higher grade and that has been
implemented.”

-2.51 - Asked whether the Ministry of Railways werc aware that the
proecribed percentage as per directive of the Department of Personne! was
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25 and not 10, the representative of South/Central Railway explained the
position as under:—

“That is the Home Minitry’s circular and that pertains only to the
vacancies of peons. The Vijayawada Division has got about &
thousand Safajwala and there are only 200 peons. This 109 in the
category of Safailwala gives a much wider benefit.”

Explaining the position to the Committee futher, the Member Staft
Raijlway Board stated as follows:—

“This is the circular of the Home Ministry. It makes a mention of
peons. The Circular is really meant for the Ministries and for the
absorption of 25%, of sweepers in the category of peons™.

2.52 Asked to explain the promotional avenues for Sweepers, the repre-
sentative of the South Central Railway informed the Committec during the
course of evidence as follows:—

“We must see the context in which 25 per cent has been laid down by
the Home Ministry for the Ministries. We have also to see the total
number of peons and the total number of Safailwalas. Suppose the
number of Safailwalas is 10 and the number of peons is 100. Then
25 ‘Ker cent in the context of peons is a big thing. On the Railways,
if the number of Safaiwalas is very much larger, then giving them 25
per cent in the peons category will not mean much benefit. But giving
10 per cent to the Safaiwalas in the category of, say, khalasis, will mean
a lot. That is the position obtaining in the Railways.”

2.53 The Committee note that the South Central Railway is following
the instructions issued by the Ministry of Railways (Railway Board) that if the
roquisite number of candidates belonging to Scheduled Castes and Scheduled
Tribes are not found suitable for promotion Inspite of various relaxations
granted to them, the best among them .e. who secure the highest marks are
promoted against the quotas reserved for them for a period of six months on
ad-hoc basis and if during this period their performance is found to be satis-
factory, their names are included in the panel. The Committee hope that all
theé appointing authorities in the various Divisions and Workshops of South

Railway will follow these instractions meticulously so as to fill the
reserved posts forthwith without resorting to the carry forward procedure. This,
obviously will help to wipe out the backlog in the shortest possible time.

2.54 The Committee mote that presently the zome of consideration for
promotion in various categories of posts is three times the actual number of
vacancies. The Committee are of the view that a large zone of consideration
would be more beneficial to Scheduled Caste/Scheduled Tribe candidates as
it would increase their chances of selection in promotion against the reserved
poits.  As such, the Committee recommend that as far as selection of Scheduled
Caste/Scheduled Tribe candidates is concerned the zone of consideration
should be five times the number of reserved vacancies.

F. De-reservations
2.55 In a note submitted to the Committee, the Committee have been

inform:d that ds-reservation is done with the approval of the competent
auihority afier it is satisfied that the requisite number of suitable candidates
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from the reserve communities are not available. The following procedure
is followed before de-reservation is considered :—

(i) Wide publicity is given in regard to recruitment categories and
all efforts are made for special recruitment,

(ii) It is’ensured that all concessions/relayations admissible in favour
of Scheduled Castes/Scheduled Tribes have been applied and still
adeguate .number is not forthcoming;

(iii) De-reservation in catcgories other than technical ard operating
is done with the prior approval of the Railway Board;

(iv) De-reservation in techmical &nd operational categories is
done with the approval of General Manager;

(v) Even when vacancies are de-reserved, they &re treated as short-
fall and carried forward for 3 subsequent effective years in regard
to class III and class IV categories.

2.56 Asked to state the actual procedure being followed by the South
Central Railway for de-reservation of vacancies, the Committee have been
informed that the question of de-reservation arises when a suitable person
from the community in whose favour a vacancy has been reserved. is not
available to fill up the same. No reserved vacancy can be filled by the
person other than from reserved community before it is de-reserved.

A proposal for de-reservation of reserved vacancy filled by ecruit-
ment/promotion is processed by the recruiting authority. The de-reservation
is done with the approval of competent authority and the vacancy reserved
is carried forward. If the candidates from reserved communities are avail-
able, the vacancies which were carried forward will be filled up by them
If they are not available, the vacancies will be carricd over for three recruit-
ment years at the end of which exchange between Scheduled Caste/Schcdule
Tribe candidates will be made and shortfall will be wiped out.

2.57 The main reason for de-reservation of a large number of
posts is stated to be that candidates belonging to rescrved communities
particularly Scheduled Tribes even with relaxed standards are not available.

2,58 Ministry of Railways (Railway Board) have stated that the proce-
-dure in regard to de-reservation as laid down by the Department of Personnel
and Administrative Reforms is generally followed. However, with the
concurrence of that Department the General Managers have been empowered
to de-reserve vacancies in non-gazetted technical and operating categories. .

2.59 The de-reservations of posts in different categories of posts made
during 1977-78, 1978-79 and 1979-80 in the South Central Railway are stated

Fo be as under:—

Year sC 8Y
1977-78 (1 2%
1978-79 s 7]

9 63

1979-%0
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2.60 Inregard to excessive de-reservation of posts in respect of Scheduled
Tribes, the Committee pointcd out that the South Cential Railway
should strengthen their publicity drive and find out ways and means to estab-
lish contact with as many Scheduled Tribes as possible with & view to increase
their intake in services. The representative of the Railway Board during tke
course of evidence stated as under :—

“That point certainly has emerged in evczﬁzone. Even to make
agsessment is 8 major problem, 8 major culty. We have yet t
find a solution. We shall do that.”

2.61 During evidence, the Committce enquired why wes it recestary
for the Rajlway Administration to resort to temporary de-reservation
as this procedure was not followed by other Departments. In a written
note furnished to the Committee it has been stated that the procedure
followed on the Raijlways with regard to de-reservation of reserved vacancies
is the same s prescribed by the Ministry of Home Affairs (Department of
Personnel & Administrative Reforms). However, to give more «mrkasis
on the agpect that by de-reserving a reserved vacancy, it is not lost peima-
nently but only for that particular year and is carried forward to be filled
wp in the subsequent recruitment/promotion year, the word “tempoerary”
is used though this term is not used by the Ministry of Home Affairs (Depart-
ment of Personnel & Administrative Reforms). A reserved vacancy is
lost to Scheduled Caste and Scheduled Tribe candidate permancntly only
when it lapses after being carried forward for three subsequent recruitment/
promotion years and when exchange between Scheduled Caste and Scheduled
Tribe candidates also does mot matcrialise during the third subsequent
recruitment/promotion year.

2.62 Asked to state as to how many posts in Class 111 ar.d 1V were t¢mp-
orarily de-reserved during the last two ycars in the South Ccnuial R:iway
and which were subsequently de-reserved on a permanent tasis, it has been
stated in a note furnished to the Committee that the nuthber of posts tempora-
rily de-reserved during the last two years is as under:—

1978-79 1979-80
SC ST SC ST
Qlass 111 . . . . . 5 38 7 53
Cass IV . . . . . . . —_ 5 2 10

During the last two years, there was no permanent de-reservation of
vmncnes,_which in other words means that no vacancies lapsed, after having
been carried forward for three subsequent recruitment/promotion years.

2.63 The Committee note that the process of de-reservation of reserved
vacancies is constantly on the increase. The total number of posts de-reserved
in Class III and IV during the years 1977-78) 1978-79 and 1979-80 were 29,
48 and 72 respectively. Out of these the major share of de-reservation belonged
to Scheduled Tribe Community. Even though the Committee are basically

to de-reservation of vacancies reserved for Scheduled Castes and

Tribes the Committee expect the Ministry of Rallways (Railway

Board) and the Gemeral Manager, South Central Rallway to ensure that
in case resorting to de-reservation becomes inevitable, the procedure laid down
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by the Department of Personnel for de-reservation of vacancies is strictly
followed by the Railways. The Committee would like the Ministry of Railways
(Railway Board) to iss?: fresh instructions to all Zonal Railways in this regard.

2.64 The Committee are also mot convinced that there is any justification
for “‘temporary de-reservation’® of posts in the Railways as this terminology is
totally absent in the Brochure issued by the Department of Personnel. The
Committee suggest that the matter may be considered afresh and the provision
of ‘“temporary de-reservation’” may be deleted from the Railw. Manual.

2.65 As regards excessive de-reservation in respect of various categories
of posts reserved for Scheduled Tribes, the Committee need hardly stress that
South Central Railway should strengthen their publicity drive and find out
ways and means to establish close contract with as many Scheduled Tribes as
possible and also send special teams to the tribal pockets with a view to increase
their intake in services.

2.66 A Study Group of the Committee during its tour to South Central
Railway during January, 1981 had noticed that there was lack of coordination
between the Railways and the State Tribal Welfare Department who claimed
that there was no dearth of Scheduled Tribe candidates even for technical

The Committee recommend that both the South Central Railway
Administration and Raflway Service Commission should devise suitable pro-
cedure to achived proper coordination with the State authorities for the purpose
of establishing contact with suitable ST candidates and their selection to class
IIT posts so that there is no necessity to de-reserve any posts.

G. Dcpartmental Recruitment  Committees/Selection Boards

2.67 In a note submitted to the Committee, it has been stated that Depart-
mental Promotion Committee, Sclection Boards or Recruiting Authorities
are generally constituted with departmental officers of appropriate status,
keeping in view the naturc of post/posts for which recruitment/promotion
is to be made. On South Central Railway, to the extent possible an officer
belonging to the reserved community is nominated to act as one of the
members of Selection Committee/Board in order to safeguard the interests
of Scheduled Caste and Scheduled Tribe candidates.

2.{;8 In this connection, it has been further stated that so far as the
selection board for initial recruitment or a screening committee for screening
of Casual Labour for regular absorption in Railwaysis concerned, rules
provide to have one of the Member of the Sclection Board belonging to the
Scheduled Castes/Scheduled Tribes communities. However, so far as the
departmental selections for promotion etc. are concerned, every effort is

made to co-opt a member belonging to these communities to serve on these
selection boards.

2.69 Asked whether it was feasible to nominate an officer from another
Railway or State Government in case Scheduled Caste/Scheduled Tribe
officer of appropriate status was not available in South Central Railway,
the Committee have been informed in a note that normally, an Officer from
the reserved community is nominated in Selection/Recruitment Board. So
far as South Central Railway is concerned, no difficulty to nominate an officer

from the reserved community to be one of th f .
Board has been  felt, y of the members of the Selection
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2.70 Elaborating the point further during the course of evidence the
representative of the South Central Railway observed that there wer. ocea-
sions when it was not possible to include a representative of Scheduled Caste/
Scheduled Tribes communities in Selection Committees/Boards. Even so
there had been no shortfalls in regard to reserved posts on that account.

2.71 The Committee would like to emphasis once again the desirability
of inclading a Scheduled Caste or Scheduled Tribe officer in the Departmental
Recruitment Committees/Selection Boards constituted by the South Central
Rallway so as to instil confidence in the Scheduled Caste/Scheduled Tribe
employees. In case a Scheduled Caste/Scheduled Tribe officer of the red
status is not available in the South Central Railway, a Scheduled Caste/Sche-
daled Tribe officer from another Railway or from another Department of
the Ceatral/State Government should invarjably be associated with such Depart-
mental Recruitment Committees/Selection Boards so that the service interests
of the employees of these communitics are adequately safeguarded.

H. Recruitment of Casual Labour

2.72 The Brochure on Reservation for Scheduled Castes and Scheduled
Tribes in Railway Services (1976, 2nd Edition) lays down that *‘in the matter
of engagement of causal labour and substitutes though no roster is to be
maintained, the recruiting authorities would ensure intake of Scheduled
Castes and Scheduled Tribes to be as far as possible according to the percent-
ege of reservation in favour of Scheduled Castes and Scheduled Tribes
communities.”

2.73 Asked to explain in detail the procedure adopted for recruitment of
Casual Labour in South Central Railway the Committee have been informed
that Casual Labourers are engaged in connection with works which are
seasonal intermittent or sporadic or extend over shert pericd. They are
also employed in a large number of projects. The employment of casual
labourers is mostly in unskilled jobs such as giving watcr to passengers in
trains during summer, patrolling track during monsoon, examining wagons
for water tight repairs during monsoon, repairs to flocd damages and
construction jobs, such as ballasting, re-sleepering, relaying, werk on bridges,
buildings and earth work etc. Casual Labour is recruited locally in the erea
where the work has to be undertaken. .

2.74 Asked to state the prescribed period after which & casual labourer
was made a regular employee, the Committee have been informed that
(;asunl Labour engaged on open line arc granted temporary status on comple-
tion of 120 days service. The Project Casual Labour are granted 1/30th

f scale rate of pay plus DA on completion of 180 days service. All the
asual labour are however, screened and empanelled for absorption on
complction of 120 days service including broken pericd on eccoum of non-
avanlat_nlny.of job. They are absorbed against regular class 1V Fosts sutject
to availability of vacancy and no time-limit has been prescribed for this. }

2.75 Asked whether South Central Railway kept the interests of Scheduled
Castes and Scheduled Tribes in view at the time of recruitment of éamal
'Labourﬁ the Committee have been informed that instructions have been
issued that the percentage laid down for clasg 1V categories should be folowed

tf:tr o:ngasement of Scheduled Caste/Scheduled Tribe Casual Latour,substi-
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2.76 During evidence, the Committee enquired how many casual lat ourers
afger giving them the temporary status had been absorbed by South Central
Railway and given permanent posts during the last five years. The represen-
tative of the South Central Railway stated as under:—

“As on 21-12-1980, we had a total number of 11893 Casual Labours
who had acquired temporary status, after completing the stipulated
120 days of service. Of these, 1190 and 361 belonged to Scheduled
Castes and Scheduled Tribes respectively.”

2.77 The Committee were informed during evidence that casual Labour
who has acquired permanent status is designeted as *“Gengmen” 2nd where
there is shortage of men in certain gangs, the casual labour is employcd to
supplement the gangs for the day or week etc.

2.78 Asked whether there was any proposal to give any extra remuncra-
tion to the Scheduled Caste/Schedulcd Tribe casual labcur who weiked as
n to repair bridges ctc. during monsoon, the representative of the
Ministry of Railways (Railway Board) explaincd the positicn during the
course.of evidence as under :— '

“This is an issue not limited to Scheduled Caste/Scheduled Tribe,
but to all the casual labour working on the gang strength.

The scale of pay of Gangmen is & little higher then that of noimel
Class IV. This compensates them to some extent for the particular
type of work they are doing i.e. maintenance of Railway tracks etc.
with regard to hard duty allowance, it is being examined. There are
regular committees to examine such things. Till now, we have given
them only a revised grade, which is a little higher in the Class 1V
category. One-thirtieth of the pay scale is applicable to project work.
When we have staff employed on normal open-line work, we give them
a scale of pay after 120 days of work.”

2.79 In reply to a question, the witness explaincd during the course of
evidence that on acquiring temporary status afier 120 deys of carvel werk,
casual labourer are entitled to get medical facilities, regular pay scale and
cagual leave etc. Under the latest directive, in ccmputing the period of 120
days, any break in between does not make any difference.

2.80 The total number of casual labourers in South Central Railway as
on 31-12-1980 and the number of Scheduled Castes and Scheduled Tribes
amongst them has been stated to be as under:—

Total No. of Casual Labourers No. of SC/ST
casual labourers
sC ST
31684 . . . . . . . . . . 3460 lo”

2.81 The number of casual labourers who have been absorbed in Class IV
categories has been stated to be as follows:— _ L
"Other Community . _ .. 8C 5T ol

FORSVETIN SETIVRITR

N A e T
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2.82 The Committec note that in the matter of engagement of causal labour
no roster is required to be maintained but at the time of making recruitment,
the concerned authorities are reaired to keep in view the percentages of reserva-
tion in favour of Scheduled Castes and Scheduled Tribes. The Committee
trust that at the time of engaging casual labour sufficient number of SCs and
Stns would be recruited so that in due course of time they will acquire tem-
porary status and will become cligible for absorption against regalar Class 1V
posts in the Railways.

2.83 The Committce also note that Casual Labour engaged for various jobs
in South Central Railway are scrcened and empanelled after 120 days of service
for absorption against regular Class IV posts subject to availability of vacancies
and no time-limit has been prescribed for their absorption. In computing the
period of 120 days, the latest directive is that it is not necessary that the period
should be an unbroken period. 1In order that there are no complaints that
Scheduled Caste and Scheduled Tribe Casual Labourers are left out during
sereening at the time of thzir absorption in the regular establishment, the
Committee recommend that there should always be at least one member from
amongst the Scheduled Castes and Schedaled Tribes on the screening Committee
to safeguard the interests of the employees belonging to these communities.

2.84 According to the data furnished by the South Central Railway out of
1046 casual labourers who have been absorbed in Class IV posts, 280 belong te
SCs and 25 belong to STs. Although the percentage of SC casual labourers
who have been absorbed is more than 15 yet in the casc of STs the percentage
isaslow as 2-5. The Committee hope that South Central Railway will make
concerted efforts to sabsorb more ST casual labourers against regular Class IV
posts so that the percentage of 75 can be reached.

' -8 2.85 The Committee feel that the casual Jabour which is engaged by Rail-
ways to work on the railway tracks particularly during the rainy season have
to put in more work in comparison to other causal labour engaged for specific
jobs In the Carriage Workshop or Engineering Workshop etc. As such, the
Committee recommend that the casual labour who are engaged as gangmen on
railway track should be given better remuneration and the Ministry of Rajlways
may examine whether it is feasible to do so.

s I. Exchange of vacancies reserved for Scheduled Castes and
. Scheduled Tribes.

T Y 2.86 Ministry of Railways (Railway Board) have statcd that the unfilled
reserved quota is carried forward to three subsequent recruitment years
which is determined after ignoring the years in which either no recruitment
takes place or no reservation can be made for Scheduled Castes and Scheduled
Tribes because of occurrence of a single vacancy in those years. The carried
forward posts can be exchanged between Schedued Castes and Scheduled
Tribes 9!‘ ter a period of three recruitment years if candidates belonging to the
respective castes are not available.

2.87 In a note furnished to the Committee, it has been stated that there?
are 19 cases during the period 1977-78 to 1979-80 wherein the posts were
imnl:ge %::‘ erx;han&el bntsls betweAejll:&‘chcdnled Castes and Scheduled Tribes

ruitment year, se posts reserved for Scheduled Tribe
have been filled by Scheduled Castes on account of non-availability of Séhef
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duled Tribes candidates. The year-wise particulars of exchange of vacancies
are stated to be as under :

Category Grade Recruitment year -
) 1977-78  1978-79  1979-80
H/Skilled . . . . Gr. 11 330-480 —_ —_ 1
Skilled . . . . . Gr. II 260-400 s —_ 3
Semi-skilled . . . 210-290 2 2 6

2.88 The Committee feel that ordinarily vacancies reserved for Scheduled
Castes and Scheduled Tribes should be filled in by the candidates belonging to
the respective communities oaly so that the need to fill in the vacancies reserved
for either community by candidates belonging to the other communmity at the
end of the third year of the carry forward does not arise. The Committee are
Counstrained to note that all the 19 vacancies filled up on exchange basis during
thr period 1977-78 to 1978-80 were reserved for one community only namely
the Scheduled Tribes. The Committee trust that all possible efforts will be
made by the South Central Railway to recruit Scheduled Tribe candidates in
various categories of posts in accordance with their reserved quota in order
¢o avoid the exchange of vacancies.

3—42 1S8/81



CHAPTER II
A. Staff Strength and Shortfall

3.1 It has been stated that the total number of employees on the South
Central Railway on the date when reservation orders in favour of Scheduled
Castes and eduled Tribes came into force and the number of Scheduled
Castes/Scheduled Tribes among them is an under:—

Class Total No. No. of employees Percentage.
of emplo- - A N v A ~
yees in sC ST sC ST
position
Clags I . . . . 342 8 2 2:3% 6%
Class 1I . . . . 288 19 4 6:5% 1-3%
Class 111 . . . 47803 5725 749 12% 17%
Class IV . . . . . 54814 8680 1240 16% 2-3%
Do. (Sweepers) . . . 2903 1422 61 49% 2%

Note : Swoepers are shown separately.

3.2 The total staff strength of employees on the South Central Railway
and the number of Scheduled Castes and Scheduled Tribes among them as
on 31-3-1980 is stated to be as under:—

Class Total No. No. of employees Percentage
of ﬂﬂplo' r A N A —y
yees in SC ST SC ST
position
ClassI . . . 502 57 8 114%  16%
Class 11 . . 298 36 11 1241%  37%
Class LI . . . 49800 6423 845 129% 1-7%
qmg . . . 59033 11243 2134 19-0% 37%
(Sweepers) ... 359 1903 81 542%  23%

Note : Sweepers arc shown separately.

3.3 Asked whether any special recruitment was resorted t i
vacancies reserved for Scheduled Castes and Scheduled Tc o g Up

. ibes b
Central Railway and the number of Scheduled Castes andr Scl:cdllllltel:le nglll)te};
appointed, the Committee have been informed that special efforts have been

made continuously from 1974-75 for making up the deficiencies of

Castes/Scheduled Tribes by conducting special local recrmtl::;:tssﬁcg:tll:g

%entgtlhl{ail_wa)'-d lndorder t:’h;‘/lpe out shortfall in its entirety, the Railway
oard have 1ssued orders on three occasions to conduct i i

in categories for which the Railway Service C i o ecruitments

: ( ommissio
available sufficient number of Scheduled Caste;Scheduled !';'rfg: ,:a:(;)itdgeaske
28 .
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3.4 The last Crash Programme was conducted by the South Cential
Railway during October 1977 to March 1978. The shortfall in the quota
existing at that time was :

SC ST

@ Class IIT recruitment . . . . . . . 50 50

(ii) Class IV recruitment . . 112 3
(iii) Class IIl promotional category 321 581
(iv) Class IV Do. Do. . . . . . 127 130

3.5 Under the powers vested with the General Manager, a Special recruit-
ment was conducted in respect of the categories for which Railway Service
Commission expressed its inability to recruit candidates within the Crash
Programme period. As a result of this, South Central Railway was able to
recmi;/promotc the following number of Scheduled Caste/Scheduled Tribe
candidates :—

SC ST

(i) Class III recruitment . . . . . . . 39 45

(ii) Class IV recruitment . . 108 246

(iii) Class III promotional category . . 231 304
(iv) Class 1V Do. Do. . . . . 103

3.6 For filling up the shortfall in class 1V categories the Divisions/Work-
shops have formed panels of candidates any they are utilising this panel as
and when vacancies arise.

3.7 The following statement indicates the number of Scheduled Caste/
Scheduled Tribe candidates who were appointed under the Crash Programme
during the last three years in the South Central Railway :—

Year of recruitment’ No. of candidates appointed
Scheduled Caste Scheduled Tribes

“Class I Class IV Class 11T Class IV

1977-78 . . . . . . 39 108 45 246
1978-79 . . . . . — 56 — 120
1979-80 . Crash programme kept in abeyance vide

l;g-!ardl';s‘l)etter No. 79E (SCT)15/30 dt.

3.8 Asked to state the shortfalls of Scheduled Caste and Scheduled Tribe
employees in South Central Railway as on 1-4-1980 separately for recruit-
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ment and promotional categories, the following data has been furnished by
the Ministry of Railways (Railway Board):—

Shortfall
SC ST
1. Recrultmaet categories
Class 1 . . . . . . . . . . —_— _
Class IT . . . . . . . . . — —_—
Class II . . . . . . . . . 9 ]
Class IV . . . . N . . . . 111 130
11. Promotional categories
(i) Selection posts
Class 1 . . . . —_ —_
Class II . . . . . . . . . —_— —_
Class I . . . . . . . . . 34 35
1. Noa-Selection posts
Class 1 . . . . . . . . . . —_ —
Class 11 . . . .. . . . . —_ —_—
Class 111 . . . . . . . . . 456 1338
Chass IV . . . . . . . . . . 197 405

3.9 Asked to state the reasons for shortfalls in the representation of
Scheduled Castes and Scheduled Tribes in various categories of posts in
South Central Railway and the action taken to wipe-out of shortfalls, the
Committee have been informed in a note that the reasons for inadequate
representation of Scheduled Castes/Scheduled Tribes in the working strength
of the various cadres is as under:—

(i) Reservation is provided on the basis of vacancies available at
a particular point of time and not on the basis of the number of
posts in the cadre. Under this system, although the entire re-
served quota may be filled up at a particular time, but it may not
exhibit appropriate representation of the Scheduled Castes/
Scheduled Tribes in the cadre strength;

(ii) Normally not more than 509/ of the available vacancies could be
filled up by the Scheduled Castes/Scheduled Tribes under the
orders of the Supreme Court even if the current quota plus the
carried forward quota is more than 50 9; of the available vacancies ;

(iii) Non-availability of eligible and suitable candidates for appoint-
ment, particularly against technical categories of posts.

The note further points out that the categories of posts in which
is shortage of Scheduled Caste and Scheduled Tribe, actli’on has been taktel:f:;
wipe out the shortfall by placing indents on the Railway Service Commission
for recruitment categories. Efforts could not be intensified because of sus-
pension of Crash Programme in 1979-80 pending disposal of Writ Petition
by the Supreme Court. The areas where the tries are concentrated were
contacted but the response has not been encouraging. However, efforts
in this direction will continue. ’
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Shortages of Scheduled Castes/Scheduled Tribes are noticed in technical
categories like Stenographers, Bridge Inspectors, Permanent Way Inspectors,
Inspectors of Works etc.

3.10 Asked to explain the reasons for the shortfall of Scheduled Tribes
in Class 1V category and what steps had been taken or proposed to be taken
to increase the intake of Scheduled Trites in Class IV posts (other than
sweepers), the Committee have been informed that the reasons for short-
fall in respect of Scheduled Tribe community is mainly due to dearth of
candidates. There is an increase in the representation of Scheduled Tribes
as on 1-10-80 compared to the position as on 31-3-80 raising the percentage
from 37 to 4-1. This could be accomplished as a result of fall-out efforts
and the constant watch kept in inducting the candidates belonging to Sche-
duled Caste/Scheduled Tribe communities with a view to wipe out the defi-
ciency to the maximum possible extent. The question of wiping out the
shortfall through a Crash Programme is under consideration.

3-11 Regarding the shortfall of Scheduled Castes and Scheduled Trites
in the Personnel Branch'of South Central Railway as pointed out by the Joint
Director (Estt.) 11 in his Inspection Report from 27th to 29th June, 1979,
the representatives of South Central Railway had stated during the course of
evidence that with regard to the shortfall in the category of Welfare Personnel
Inspectors, in the selections which were held in 1980, the South Central
Railway had been able to get the candidates to wipe out the shortfalls. But
in regard to office clerks, all the shortage had not been wiped out, but the
position had, however, imgrovod.

3.12 During evidence when the Committee enguired about the percentage
of Scheduled Castes/Scheduled Tribes in various services in the South
Central Railway, the representatives of the Railway Board statec as under:

Category . SC ST
Class I e e s 11-4% 16%
Class IT e 121%  39%
Class ITI e e 129%  17%
Class IV e e e e e e 19% 37%

The Witness added that the overall position was near about the levels
stipulated for Scheduled Castes for the South Central Railway and for

eduled Tribes it was below the stipulated percentage. The non-availabi-
lity of candidates in the case of Scheduled Tribes was the main reeson for the
shortfall in that category.

3.13 When the Committee enquired during the course of evidence as to
how the backlog would be cleared, the representatives of the Ministry of
Railways stated as under:—

“The suggestions made by the Committee last time were that the
Railways Service Commission might getin touch with the Director
of Tribal Welfare in the respective areas. Notifications might also
be issued in the tribal areas with a little greater publicity. Focal MPs
and MLAs might also be contacted. We have already conveyed this
to the Railway Service Commission.”
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3.14 In reply to a question, the representative of South Central Railway
informed the Committee during the course of evidence, that as a result of
the implementation of the various suggestions made by the Committee the
percentage of employment of Scheduled Castes/Scheduled Tribes had gone
up. He further stated that the South Central Railway were making conscious
efforts to clear the backlog.

3-15 When the Committee enquired during the course of evidence asto
how the South Central Railway proposed to clear the backlog in respect of
technical categories of posts, the witness stated :

“In the previous Railway Service Commission selections, we were
having some difficulty. Lately, the position improved and indents
have been placed for these technical categories on the Railway Service
Commission during December last year. We will start getting the
candidates from June—1July this year. Ihope the position will improve.
The Director of Tribal Welfare, Andhra Pradesh, who was accompany-
ing the Committee, also assured us that Andhra Pradesh Government
had started special courses for Scheduled Tribes and he said that even
though there were short-falls in the past, there would be enough res-
ponse in future to Railway Service Commission applications.”

3:16 The representative of the Ministry of Railways (Railway
Board) has assured the Committee during the course of evidence that
the Ministry of Railways are as eager as the Committee, t0 improve the
representation of the Scheduled Castes and Scheduled Tribes. He has
further assured the Committee that the ' Chief Personnel Officer,
South Central Railway and the Chairman, Railway Service Commission,
Secunderabad, will get in touch with the Members of Parliament
in their area and discuss with them the recruitment problems of
Scheduled Castes/Scheduled Tribes and benefit by the line of action
that will be suggested by them. He will also have a discussion with the
General Managers, Chief Personnel Officers and the Chairman, Railway
Service Commissions for improving the recruitment procedure so as to
Rnplrove the representation of Scheduled Castes and Scheduled Tribes in the

ailways.

317 A statement showing the trend of improvement in the represen-
tation of Scheduled Castes and Scheduled Tribes in the various services in
South Central Railway during cach of the last five years as furnished to the
Cominittee by theMinistry of Railways (Railway Board) is at Appendix-II.
According to the Ministry of Railways the dataindicates that there is a
steady increase in the representation of Scheduled Castes and Scheduled Tri-
bes on South Central Railway and that the representation of the Scheduled
Castes in different services is almost to the required percentage. In regard
to the representation of Scheduled Tribes, it has been stated that the increase
is not very much and still the prescribed percentage has to be reached.

318 Regarding the strategy to be followed for wiping out the short-
falls both in recruitment and promotional categories, the C ommittee have
been informed in a note that the orders to conduct Crash Programme
have since been issued. Action has been initiated by South Central Railway to
launch Crash Programme in order to wipe out the shortfalls. For this
purpose, the details of shortfalls in various categories and vacancy position
have been called for by them from the Divisions/Units, on receipt of which, a
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notification calling for applications will be issued duly sending copies
thereof to all concerned including the Scheduled Caste/Scheduled Tribe
Associations, regional MPs/MLAs etc.

3:19 The Committee note the measures taken by the South Central Rail-
way to wipe out the shortfalls in various categories of posts in the said Rail-
way. The Committee also note that there has been steady increase in the intake
of Scheduled Castes and their representation in different services is mot far
below the prescribed percentage but in regard to Scheduled Tribes, the increase
in their representation is nominal and it has not reached the prescribed percent-
age. The Committee feel that concerted efforts will have to be made to improve
the representation of Scheduled Tribes in all categories of posts in South
Central Railway and both the Railway Service Commission and the Zonal
Rallway should follow a time bound programme to achieve this objective.

3-:20 The Committee feel happy that action has been initiated by South
Central Railway to launch a Crash Programme for wiping out the shortfalls
and the ban imposed earlier in 1979-80 on the crash programme has been
lifted by the Ministry of Railways. The Committee would like to be apprised
of the results achieved as a result of the Crash Programme undertaken by the
South Central Railway.

3-:21 The Committee need hardly stress that in order to improve the intake
of Scheduled Tribe candidates in different categories of posts in South Central
Railways special recruitment teams will bave to be sent to areas of tribal
concentration so as to pick up suitable Scheduled Tribe candidates on the spot.
The Committee also feel that the publicity for recruitment to various categories
of posts reserved for Scheduled Tribes will have to be made through all possible
media and in a more vigorous manner. Recruitment notices should be issued
not only in the lecading English/Hindi Newspapers but also in regional language
Newspapers of the Tribal areas. The Committec have no doubt that unless the
tribal pcople come to know about the vacancies reserved for them, they will
not be able to submit their applications to avail of the bencfits intended for
them.

3-22 The Committee also recommend that the Railway Service Com-
mission and South Central Railway Administration should have close liaison
with the Tribal and Social Welfare Department of the concermed States for
getting their assistance in locating suitable Scheduled Tribc candidates parti-
culsarly for the technical posts.

B. Institutional and In-Service Training

3-23 It has been stated in a note submitted to the Committce that
Training Institutions run by Railways have been advised to pay close and
particular attention to Scheduled Caste/Scheduled Tribe candidates and
help them in picking up deficiencies so that they may be suitable for passing
promotional tests etc.  The training Institutions on this railway are: Zonal
Training School, Moula Ali; System Technical School, Lallaguda; Basic
Training Centres attached to the Workshops at Lallaguda, Hubli and Mcttu-
guda. Training Centres are also provided in Dicsel Loco Sheds, Kazipet,
Guntakal and Gooty as well as in divisions to impart training to the employces
for improving their standards. Whenever Scheduled Caste/Tribe candidates
fail in their tests, leading to shortfall in their representation in promotional
categories. they are given intensive training in the Basic Training Centres
attached to the Workshops before their re-test.
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3-24 The Committee have been informed that where requisite number
of Scheduled Caste/Scheduled Tribe candidates fulfilling even the lower
standard are not available to fillup the vacancies reserved for them, the best
amongst Scheduled Caste/Scheduled Tribes, who fulfil the minimum quali-
fications laid down in the notice of recruitment/advertisement, are appointed
in the case of non-technical and quasi-technical categories in Class 111 and
IV to be filled by direct recruitment, otherwise than by written examination
and in order to bring candidates so appointed upto the minimum standard
necessary for the post and for the maintenance of cfficiency of Administra-
tion, they are given ‘In-service training’.

3:25 In reply to a question how training is imparted to Railway em-
ployees at various training institutions, Ministry of Railways (Railway Board)
have stated that there is provision of training in some categories in non-
gazetted service. Training is of three kinds:

(a) Initial training course to be undergone immediately after recruit-
ment either as Apprentice or as a trainee staff;

(b) Refresher course; and
(c) Promotion course.

Training courses have been introduced in Technical catcgories/Trans-
portation/Commercial categories and in few cases of others where some pre-
liminary knowledge is necessary for performance of their jobs. The period
of training is different for different categories. Passing in initial course is
obligatory in all the categories where these are prescribed. Similarly, in cases
of posts for which promotion courses ate prescribed, passing of examination
at the end of the course is a pre-requisite condition for promotion. Train
Passing|Train operation staff, who are directly concerned with safe working
of trains should also qualify in the refresher courses.

326 It has been further stated that the training is a regular feature fer
all the railway employees including Scheduled Castes/Scheduled Tribes where-
ever it is prescribed. Instructions have been issued to authorities concerned
to pay special attention towards Scheduled Caste/Scheduled Tribe employees.
The Scheduled Caste/Scheduled Tribe candidates who are selected with relaxed
standards are given special attention during training pericd so that they
are able to come up to the level of general candidates.

327 When the Committee enquired during 'evidence whether any
extra coaching or training was given to the Scheduled Tribe railway employees,
the Chief Personnel Officer, South Central Railway stated as under :—

“‘In our Zonal School, we do not have any extra courses fcr the Sche-
duled Tribe employees, but the Instructors have general instructions
that special attention should be'paid to Scheduled Caste and Scheduled
Tribe trainees in the class and, in case they have any problems, to
help them in coming up. We have so far not been able to organise
any special classes exclusively for Scheduled Caste and Scheduled Tribe

candidates.”
328 The Committee are happy to note that in-service training is a regular
featwre in South Central and all the Scheduled

Caste and Scheduled Tribe are given initial training llmedmely
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after recruitment and subsequently through refersher courses or promotional
courses as the case may be and such training is imparted in various Training
Institutions operating under the Zomal Railway. The Committee also mote
that where requisite number of Scheduled Caste and Scheduled Tribe candi-
dates fulfilling even the relaxed standards are not available, the best amoagst
the Scheduled Caste and Scheduled Tribe, who falfil the minimum qualifications
laid down, are appointed to non-techmical and quasi-technical categories
in Class III and IV to be tilled by direct recruitment and in order to bring them
up to the required level, they are imparted ‘In-service training’.

3-29 It is quite obvious that the reserved technical posts In class
III cannot be filled up easily unless the Scheduled Caste and Scheduled Tribe
candidates are quite upto the mark and of the required standard. In that context,
the Committee would like the Ministry of Railways (Rallway Board) to consider
making separate arrangements for imparting in-service training exclusively
to the Scheduled Caste and Scheduled Tribe candidates in the South Central
Railways so that they are given intensive training and they can come up to the
requisite standard quickly and can be appointed against techmical posts.

C. Periodical Returns

330 The Cominittee have been informed that in order to keep the
Railway Board informed with upto date position in regard to implementation
of various orders received from them from time to time for the betterment of
Scheduled Castes and Scheduled Tribes in respect of recruitment and pro-
motions, the following nine periodical returns are required to be sent by
the South Central Railway 1o the Railway Board :(— -

S. Subject Frequency of. Date of submission
No. returns .

1. Special return showing recruitment of
Scheduled Castes/Scheduled Tribes in a

Calendar year. . . . . . Annual 15th February
2. Inspection Report by Liaison Officer . Do. 31st March

3. Statement of total strength as on st '
April and Ist October. . Half-yearly 7th May
‘ 7th November

4. Total No. of posts filled by recruitment
during the half-year in class IIT & IV
(other than Safajwalas) and class 1V
(Safaiwalas) . . . . .

5. No. of promotion Posts filled during the
first and second haif of the year on the
basis of seniority-cum-suitability (first
half is Aprii to September and
secot)\d half is October to March every

6. No. of selection posts filled during two
half years for class IIl and IV, .

7. Recruitment to non-technical and quasi-
technical categories in class IIT and IV
where appointment is made otherwise
than by written examination during the
half year ending. . . . .
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“8. No. Subject Frequency Date of
of returns submission

8. Statement showing the supersession
of Scheduled Castes/Scheduled Tribes
in class III and IV during the quarter end- -
ing 3lst Mnrcwth June, 30th Septem- .
ber and 31st mber, . . . 25th April
Quarterly 25th July
25th Oct.
25th Jan,

9. Statem:nt showing vacancies temporarily
deserved, . . . . . . Do. Last date of the
months following the

quarter.

No specific problem has been experienced by the Railway Board except
that sometimes there is some delay in receipt of these returns.

* 3:31 The Committee have been informed that the last retur n was sent

by t(l)\e South Central Railway to the Railway Board on the 29th December,
1980.

3-32 In reply to a question, whether the returns were analysed and
what was the result of such analysis during the last two years, the Committee
have been informed that on the basis of the Half-yearly reports received from
the Zonal Railways, a report on the progress made in the intake of Scheduled
Castes/Scheduled Tribes is prepared and presented to the Parliament every
half-year. In the report, suitable comments are given in regard to the de-
ficiencies noticed in the matter of intake of Scheduled Castes/Scheduled
Tribes in Railway Services. Suitable directives are also given to the Zonal
Railways wherever necessary.

3:33 The Committee note that on the basis of the Half yearly reports
received from the Zonal Railways, the Ministry of Railways (Railway Board)
prepare a report on the progress made in the intake of Scheduled Castes and
Scheduled Tribes in railway services which is presented to Parliament. In
the report, suitable commeats are given in regard to the deficiencies noticed

ige:l:ie matter of intake of Scheduled Castes and Scheduled Tribes in Railway
ces. '

3:34 The Committee ‘consider that proper compilation of data and timely
submission of returns to the Ministry of Railways (Railway Board) is very
siguificant as these are the only mechanism by which proper implementation
of the Reservation Orders in favour of Scheduled Castes and Scheduled Tribes
can be watched. The Committee, therefore, suggest that the returns received
from the Zonal railways should rot be examined in a routine mamnner but these
should be reviewed critically in the light of the comments of the Ministry of
Railways included in their preceding Report to Parliament.

3:35 The Committee trust that the Ministry of Railways (Railway Board)
will make a thorough and analytical study of these returns and ensure that their
directives to the Zonal railways issued earlier have been followed in letter
and spirit. The report presented to Parliament should indicate the improvements
effected by the Zonal railway on the basis of Ministry’s suggestions made in
the previous report to Parliament.



CHAPTER 1V

;MISCELLQNEOUS MATTERS
A. Redressal of complaints of Scheduled Castes and Scheduled Tribes

41 It has been stated in a note furnished to the Committee that the
Chief Personnel Officer, Assistant/Senior Divisional Personnel Officers are
entrusted with the responsibility of examining the complaints/grievances of
Scheduled Caste and Scheduled Tribe employees and getting them redressed.
In addition, all officers of both the Personnel Departments as well as Non-
Personnel Departments have been advised to .lok into the problems of Sche-
duled Caste/Scheduled Tribe employees sympathetically,

4 -2 The Ministry of Railways (Railway Board) have stated that grie-
vance registers are maintained separately at all stations, offices and staff
Assistance Centres so that the nature of grievances of staff belonging to re-
served communities can be scrutinised at a glance separately.

4 -3 Complaint registers have been maintained in each Cell in the
Division/Unit as well as Hsadquarters office where Scheduled Caste/Sche-
duled Tribe employees can record complaints relating to their grievances in
service matters etc.

4 -4 During evidence the Committee referred to the Inspection Report
of the Joint Director (Estt.}(R) 11 on the working of the South Central Railway
Headquarters regarding implementation of reservation rules etc. which was
made by him from 27-6-1979 to 29-6-1979.

The Committee pointed out that the Senior Personnel Officers (RP)
of South Central Railway was not attending to the representations/references
sent to the Ministry of Railways (Reservation Cell). The Inspection Report
further revealed that grievances of Scheduled Caste and Scheduled Tribe
employees referred to by Members of Parliament or Associations or indivi-
dual Ministers or MLAs were not watched by the reservation Cell at the
Zonal level. All the representations were sent to individual cadre dealing
Officers with the result that 140 such cases were pending. Asked to explain
as to why the delay had occurred, the representatives of the Railway Board
stated as follows:—

“It is also mentioned that this aspect was discussed in detail with the
Zonal Personnel Officer and he promised that he will redistribute the
work and he should be given one more assistant as was donc in other
Railways. This was a suggestion as a result of the recommendation
of one of the officers who went there. So it is a helpful suggestion
and the South Central Railway was asked that the officer be detached
from other duties.”

4 -5 When the Committee further pointed out that instructions regard-
ing giving one more Assistant to Senior Personnel Officer were issued by the
Railway Board in the year 1974 and what were the reasons for not rectifying
the position in the South Central Railway earlier, the representative of the

37
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South Central Railway explained the position during the course of evidence
as under:—

“The 1974 directions envisage that the S.P.O. in charge of the
Reservation Cell should not be burdened with work apart from that
of the Reservation Cell. The South Central Railway is a new railway
formed in 1966. Our headquarters officers’ strength was much less
in the South Central Railway when compared to other railways. When
the additional post of S.P.O. (Rescrvations) was sanctioncd for South
Central Railway, we had given him some charge. The main point
made in this note was that he should be relieved of the re§p0nsxb|l|!|cs
of cadre work of the stores branch and pursuant upon this suggestion
the SPO (RP) was relicved of the cadre work of the storcs.bran‘ch.
The other point made in this note is that the number of complaints
pending is rather large. If I may draw the Committee’s attention to
*Annexure V11, page 76, it gives the latest position with regard to pending
complaints. The Committec will observe that, as compared to the
number of complaints found pendingin June, 1979, the position has
improved somewhat. As compared to what was observed by the
Joint Director of the Board in 1979, the position has improved some-
what. But we have not been dble to give assistancc to  SPO (Re-
servation) by giving an Assistant Personnel Officer.”

The witness further added:—

“There are three, points. One is, the SPO is doing work other than
reservations. Rectification of that has been made. The second point
is that the number of complaints pending is[large. *Annexure VII says,
that there has been improvement in that regard although there is scope
to make further efforts. As regards the third point, further assistance
with the help of Assistant Personnel Officer, because of the limitation
. of the cadre in the head-office, we have not been able to do s0.”

~ 4:6 A statement showing the receipt and disposal of complaints re-
ceived from Scheduled Caste/Scheduled Tribe employees (including Asso-
ciations) during 1979-80 in South Central Railway as furnishcd by the Min-
istry of Railways (Railway Board) is at Appendix-I. !

47 The Committee have been informed that the nature of complaints
received from Scheduled Caste and Scheduled Tribe employecs working in
South Central Railway are in respect of promotions/supersessions, fixation
of seniority, against harassment, non-observance of rosters, transfer and
non-allotment of staff quarters etc.

) 4 -8 During evidence the Committee referred to the statement show-
ing receipt and disposal of COmglaints received from Scheduled Caste/Sche-
duled Tribe employees during the year 1979-80 and enquired whether no
complaints had been received from Class T and 11 officers as the columns had
been left blank under Class I and 11. The Committee also wanted to know
whether there was no grievance or complaint or there were no Scheduled
Caste/Scheduled Tribe Officers in Class 1 and 11 in the South Central Railway.

The ra]:rrcsemativc of the {South Central Railway explained the position
as under:—

“There are both Class I and Class IT officers. It is not that Sche-
duled Castes/Scheduled Tribes are not represented amongst Class 1

*Please scc Appendix III in this Report.
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and Class II officers on the South Central Railway. But there have
been no complaints from them. 1 would not claim before the Committee
that these officers will not be having any complaints. But they have
not considered any complaint major enough to be put in writing."

49 Inreply to a specific question whether these officers were prevented
from filling any complaint and there was any intimidation the representative
of South Central Railway stated during the course of evidence that there was

no intimidation and it was a happy situation that they had not made any
complaint during 1979-80.

410 In reply to a question, the representative of the South Central
Railway informed the Committee during evidence that whenever a complaint
was received in writing, it would certainly be processed.

4-11 When the Committee enquired about the number of complaints
made by Class 1 and 11 officers of the South Central Railway during the last
two years, the Ministry of Railways (Railway Board) have stated in & note
furnished to the Committee that there have been only 3 complaints from Class

I and I1 officers during the last two years and appropriate action has been
taken in each case.

4-12 In reply to a question, the representative of the South Central
Railway has stated during the course of evidence that it takes them. one
month to dispose of a complaint regarding promotions.

4-:13 Asked whether any opportunity was denied to a Scheduled
Caste/Scheduled Tribe candidate in registering any complaint regardin
non-compliance with the rosters in time, the representative of the Sout
Central Railway stated during the course of evidence that no candidate had
been denied any such opportunity,

414 Asked to furnish a statement showing the break-up of 52 cases
of complaints which were pending for less than one year with the South
Central Railway as shownin *Annexure VII of the written replies to the
list of points, the Committee have been informed as under:—

““The break-up of 52 cases of complaints which were pending for
less than one year is as under:—

() No. of cases pending over 9 months but less than one year. - 2
(i) No. of cases pending over 6 months but less than 9 months, « s
(iii) No. of cases pending over 3 months but less than 6

months, . . . . . . . . . 13
(iv) No. of cases pending for less than 3 months. . . 2

Of the 52 cases, 21 pertain to promotions, 7 to transfers, 2 about seniority,
2 about non-observance of roster, one for allotment of quarter and 19 mis-
cellaneous.”

415 Asked to explain the nature of complaints received from Class
III and 1V employees which had been clubbed under the category promotion/
supersession and their disposal, the Committee have been informed in a

*Please see Appendix 111 in this Report.
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note that there were no complaints regarding supersession during the year
1979-80. As such, all the cases shown under this heading fall under the head
“promotion” only and all these cases have been disposed of as on date. Most
of these cases were about claims for promotion on exchange basis during
the last year of carry-forward, against non-promotion due to spoiling of
Confidential Reports at the verge of promotion, non-fitment at the appro-
priate point of roster on promotion, etc.

4.16 The Committee note that separate registers for registering comp-
laints/representations from Scheduled Caste and Scheduled Tribe employees
are being maintained at all stations, offices and Staff Assistance Centres of
the South Central Railway and the Chief Personnel Officer, Assistant/Senior
Divisional Personnel Officers have been entrusted with the responsibility of
examining and redressing the complaints/grievances of Scheduled Caste and
Scheduled Tribe employees. The Committee, however, desire that a fool-
proof procedure should be laid down to deal withsuch complaints/representa-
tions with the utmost speed and promptness. The Committee further desire
that these complaint registers should be checked regularly, atleast quarterly,
by the Liaison Officer and also by the Head of the Division Concerned during
the course of inspection of the office under his control so as to ensure prompt
disposal ef complaints/representations received from Scheduled Caste and
Scheduled Tribe employees and quarterly reports submitted to the Head-
quarters of the South Central Railway and also to the Ministry of Railways
(Rallway Board).

4.17 The Committee are constrained to note that’'the Joint Director
of the Railway Board had pointed out in his inspection report dated 29th June,
1979 that for want of an Assistant Personnel Officer, Senior Personnel
Officer (RP) of South Central Railway could not look into the complaints/
grievances received from Scheduled Caste and Scheduled Tribe employees
directly or through Members of Parliament, M.L.As, Ministers or Associa-
tions, He had recommended that Senior Personnel Officer should be given
one more Assistant in terms of Railway Board letter dated 24-7-74 as was being
done on other Railways in order that Senior Personnel Officer could attend
to the work of recruitment and reservation only. In spite of the Railway
Board earlier ‘Instructions in the matter issued as far back as in 1974 no
concrete steps have been taken till date by the South Central Railway to
provide an Assistant to Senior Presonnel Officer (RP). The Committee are not
convinced of the reasons given during evidence by the representative of the
South Central Railway that it was not possible to provide an Assistant Personnel
Officer ‘‘because of the limitation of the cadre in the Head Office”.|

418 The Committoe, therefore, recommend that Ministry of Railways
(Railway Board) should look into the matter immediately and arrange to
provide assistance to SPEO (RP) of South Central Railway so that
all complaints/representations received from Scheduled Castes and Scheduled
Tribes get immediate attention. The position on 'other Zonal Railways in
regard to disposal of complaints/representations may also be reviewed.

B. Apprenticeship Training Scheme

4:19 In a notc submitted to the Committee, the -Ministry of Railways
(Railway Board) have stated that the Apprentice Act, l96ly, whiclh"vwgés
intended to ensure an adequate supply of skilled manpower for the industrial
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development of the country places a statutory obligation on all industries
to engage Apprentices, number of Apprentices being detcrmined as a ratio
to the strength of workers in the designated trade. The statutory obligation
is only to give training. There is no obligation to provide employment
to the apprentices on completion of training.

The Apprentices engaged for training in adesignated trade are given
training in accordance with the syllabus prescribed by the Directorate
General of Employment and Training. The candidate should not be less
than 14 years of age for engagement as an apprentice under this Act. The
candidate should satisfy the standards of educational and physical fitness
as prescribed under the Apprenticeship rules.  For skilled trainees, such as
Fitter, Turner, "Machinists etc., the minimum educational qualification is
a pass in the 8th class examination or its equivalent. In the case of trade
like Store Keeper, Cashier etc. the minimum qualification is a pass in the
Matriculation or its equivalent or 10th class under the 1042 scheme.

Scheduled Castes and Scheduled Tribes are recruited as apprentices
under this Scheme, as per the prescribed ratio stipulated in the Apprentice-
ship rules. This ratio varies from State to State. The duration of training
varies from one to four years for different designated trades.

South Central Railway covers the states of Karnataka, Andhra, Maha-
rashtra and Union Territory of Goa and Scheduled Castes and Scheduled
Tribes were taken for training under Apprentice Act, 1961 in the respective
ratio as under :—-

SC ST
Andhra Pradesh . 1:8 1:20
Maharashtra . . . . . . . . 1:17 1:17
Kamataka . . . PR . . . . 1:8 1:20
Goa . . . . 1:50 1:20

The apprenticeship scheme was stopped w.e.f. 21st April, 1977,
4-20 The number of apprentices who underwent training during 1977
was stated to be as under :
Total ) SC ST

814 . e o o 19 14

In respect of Scheduled Castes, South Central Railway have taken more
than required quota and in respect of Scheduled Tribes, thereis a shortfall.

421 Asked to explain briefly the procedure for selection of trainees and
how the training was imparted, the Committee have been informed in a note
that the engagement of apprentices under the Apprentices Act, 1961 is
made on the regional basis. Liability of Railways for training Apprentices
under the Apprentices Act is worked out by the Regional Apprenticeship
Adviser on the basis of survey conducted by him and advised to the Rail-
ways falling in that Region. The Railways concerned notify the number
of apprentices in various designated trades they are required to train under
the Act in a particular region through Regional Employment Exchanges,
Notice Boards at the Railway Stations, Divisions, workshop etc. and leading
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local News Papers of the Region. The Notification contains information

regarding educational qualifications, period of apprenticeship, stipend
to be paid etc. Training places required to be reserved for the Scheduled
Castes and Scheduled Tribes inevery designated trade are also notified
in the notification. When the prescribed number of persons belonging either
10 the Scheduled Castes or to the Scheduled Tribes are not available, the
training places so reserved for them are fillcd by persons belonging to Sche-
duled Tribes or, as the case may be, by the Scheduled Castes, and if the
prescribed number of training places are not filled even in the above man-
ner, the training pjaces so lying unfilled are filled by persons not belonging
to Scheduled Castes or the Scheduled Tribes.

4:22 Asked to state the percentage of reservation provided for Sc}\e-
duled Castes and Scheduled Tribes under the Apprenticeship Training
Scheme, the Committee have been informed in a note that the Apprentices
Act, 1961, as amended by the Apprentices (Amendment) Act, 1973 and rules
framed thereunder and corrected upto 10-9-1979 provides for reservation
for Scheduted Castes and Scheduled Tribes as under :—

Section 3 A

“(1) In every designated trade, training places shall be reserved by the
Employer for the Scheduled Castes and Scheduled Tribes.

(2) The number of training places to be reserved for the Scheduled
Castes and the Scheduled Tribes under Sub-Section (1), shall be
such as may be prescribed, having regard to the population of the
Scheduled Castes and the Scheduled Tribes in the State concerned.”

In pursuance of the above Act provision, the Government have pres-
cribed ratio of reservations in the Apprenticeship Rules, varying from State
to State, keeping in view of the population of Scheduled Castes/Scheduled
Tribes in a particular State. The details of prescribed ratios for each State
has been indicated in Appendix IV.

4:23 Asked to state whether South-Central Railway was making any
efforts to absorb trained apprentices belonging to Scheduled Caste/Tribe
with a view to increase their representation in services, the Committee have
been informed in a note as under :—

“Yes, but within the stipulated percentage of reservation only. 259%
vacancies of skilled artisans Grade Rs. 260-400 are to be filled from

among course completed Act Apprentices, 1.T. I., trained Personnel
and Matriculates.”

4-24 Asked to state as to why this Scheme had been sto , it has
been stated that the recruitment of apprentices under the Apgfeer(litices Act
1961 was started in the Railway Workshops in 1963. Upto 1975 the rec-
ruitment was conﬁnegl to Railway Workshops only and the number of appren-
tices recruited for training was about 6000-7000 in a Year. ,

During 1975 as a result of the implementation of the 20 Point Programme
of the Government, the scope of t Apprentices Act was widened and the
number of Apprent_wes recruited was considerably increased. Instead of
confining the recruitment to Workshops only, recruitment was started in
the Loco Running Sheds, Catering Department, Printing Presses and aiso
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in the Commorcial Trades such as Clerks and Cashiers etc. The number of
Apprenices increased to about 14,000.

In 1977, the recruitment of Apprentices ucder the Afprenticce Act was
reviewed. Although under the Apprentices Act, Emplcyers (including
the Railways) are required to impart training only to the apprentices and
there is no obligation on the part of the Employer to employ the appren-
tices after completion of the training, the course completed apprentices
started agitation for absorption in the Railways. Due to limited capacity
of the Railways, it was found not possible to absorb all the course ccmp- -
lcted apprentices. A proposal was, therefore, mootcd that the Railways
should recruit only that number of apprentices which had reasonablc chances
of being absorbed after completion of the training. This proposal was
referred to the Ministry of Labour and further recruitment of all apprentices
was stopped with effect from 24th April, 1977. The question ofP starting
fresh recruitment of the apprentices under the Apprentices Act is being
actively considered.

4:25 The Committee note that under the Apprentices Actl, 1961 it Is
obligatory on all employers in the specified industries to engage
apprentices in accordance with the prescribed ratio in the designated trades.
Reservations for Scheduled Castes and Scheduled Tribes have also been provided
in the rules framed under the said Act. The Committee further note that
training under the Apprentices Act, 1961 has been stopped with effect from
21st April, 1977 on the Rallways in consultation with the Ministry of Labour
and the question of revival of the scheme in future is under active consideration
of the Ministry of Railways., The Committee would like to be apprised of the
decision taken in this regard.

4-26 In case Ministry of Rallways do not find it feasible to revive the
Apprenticeship training scheme, the Committee recommend that the scheme
should be revived at least for Scheduled Caste/Scheduled Tribe candidates
5o as to clear the backlog In respect of reserved posts in technical categories
in the South Central Railway.

C. Housing facilities and other concessions

4-27 Regarding housing facilities provided to the Scheduled Caste/
Scheduled Tribe employees in the South Central Railway, the Committee
have been informed that there is reservation of 10 per cent of vacant quarters
in favour of Scheduled Caste and Scheduled Tribe employees for aliotment
of type I to type 1V quarters in case of non-essential categories where the
Headquarters of the Zonal Railways is located. The ratio for allotment
of quarters in favour of Scheduled Caste/Scheduled  Tribe employees is

fixed at 2 : 1 respectively.

428 Ministry of Railways (Railway Board) have statcd that special
consideration is shown to Scheduled Caste and Scheduled Tribe employees
in the matter of allotment of residential accommodation.

4-29 A Statement indicating allotment of quarters to Scheduled Caste/
4—421.85/81
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Scheduled Tribe employees at the Headquarters of the Zonal Railway
during the last 3 years is stated to be as under :—

Years Type-1 and II Typelll ‘Total
SC ST sC ST SC ST
1977718 . . . 7 2 —_— - 7 2
1978-.79 . . . 16 2 2 —_ 18 2
1979-80 . . . 6 4 5 1 11 5

4-30 With regard to the housing facilities provided to Scheduled
Castes and Scheduled Tribes, the Committee have been informed during the
course of evidence that there is a 109 reservation in allotment of quarters
to Scheduled Caste and Scheduled Tribe employees in respect of Type I
and 1I accommodation and in regard to Type 111 and 1V accommodation
there is 59 reservation.

4-31 The representative of South Central Railway during the course
of evidence stated that the availability of quarters, with the total personnel
to be covered, is less than 409,. There are operational contingencies and
the efforts on the part of South Central Railway is to provide 100 per cent
accommodation but thatis not always possible. In regard to workshop
staff, the availability of quarters is in the region of 25 per cent and some-
times it is even less than 20 per cent.

4-32 Asked whether any other facilitics or concessions were granted
to Scheduled Caste and Scheduled Tribe employees, the Committee have
been informed that in addition to the concessions and facilities which are
being provided to Scheduled Caste and Scheduled Tribe employees in
housing and service matters, the children of the Scheduled Castes/Scheduled
Tribes are also given preference to the extent of 15%; in the case of Scheduled
Caste and 5% in the case of Scheduled Tribe in regard to their admission
to schools and colleges run by the Railways.

4.33 The Committee note that there is 109/ reservation in allotment of
uarters in respect of Type I and I accommodation and in regard to Types
and 1V there is 59 reservation for Scheduled Caste and Scheduled Tribe
employees in South Central Railway. From the data farnished to the Com-
mittee it Is seen that only 16 quarters have been allotted to Scheduled Castes
and Scheduled Tribes during the year 1979-80 at the Headquarters of the
South Central Railway and their percentage to the total number of quarters
has not been indicated. The Committee, therefore, desire that Railway Ad-
minis ration in the South Central Railway should ensure that residential
accommodation is provided to Scheduled Caste and Scheduled Tribe employees
according to their bed quota and in case of amy shortfalls, more funds

may be allocated for construction of quarters at the Headquarters of South
Central Railway.

D. Petty contracts

4:34 Asked to state the nature and type of petty contracts awarded
by the South Central Railway and the procedure followed for award of such
contracts, Ministry of Railways (Railway Board) have stated that small
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stalls for sale of Tea, refreshments, fruits etc. equated to not more than 1/2 units
(5 salesmen) are considered as petty contractsand were hitherto awardes
to persons belonging to Scheduled Castes/Scheduled Tribes following
the procedure laid down in Railway Board's letter No. 62/TG-111/600
dated 10-11-62 and the order of preference stipulated in Railway Board’s
letter No. 75TG-111/600/452/Insp. of 11-6-76. Now according to the revised
policy of the Board, contained in their letter No. 78/TGI11/670 dated
28-7-78 such contracts have to be awarded only to members of Scheduled
Castes/Scheduled Tribes without any exceptions. If Scheduled Caste/
Scheduled Tribe candidates are not available, it can be allotted to others
only with the approval of the Ministry.

4.35 The total number of petty contracts, their value, awarded by the
South Central Railway during each of the last three years as furnished to
Committee are stated to be as under:—

Number of petty contracts 1977-78 1978-79 1979-80
1. Catering . . . . . . . 3 10 6
2. Book Stall . . . . . . 1 3 4
3. Out Agency contracts . . . . . 1 1 2
4, Cycle stand ., . . . . . . 37 37 ”
70 51 49

Year No. of Contracts Value in
awarded Rs.

1977-78 . . . . ' . . . . 70 1,71,827
1978.79 . . . . . . . . . 51 3,62,680
1979-80 . . . . . . . . . 49 2,20,334

4-36 The total number of petty contracts and their value given by the '
South Central Railway to the Scheduled Caste and Scheduled Tribe persons
during each of the last three years are stated to be as follows:—

Petty contracts awarded to Scheduled Caste/Scheduled Tribe

Si. Year No. of Amount Total
No. contracts in Rs.
awa;
to SC/ST
1. 1977-78 | 5,768
2. 1978-79 B 6521 | Rs.16414
3. 1979-80 DR O o) S 1
4. From 1-7-76 to 31-12-80 .. . . 1(BT) 1266 ° Rs. 1266

4-37 Asked to state the terms and conditions for award of petty con-
tracts generally and facilities and concessions given to Scheduled Castes
and Scheduled Tribes therein, the Committee have been informed that as
per extant rules, all petty contracts/vending contracts upto 1/2 units are
reserved exclusively for Scheduled Caste/Scheduled Tribe candidates and
are not allotted to others. If Scheduled Caste/Scheduled Tribe candidates
are not available, it can be allotted to others only with the approval of the
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Miaistey. For coutracts bigger than 1/2 units, first preference is givea to
S:93d1fsd Caste/S:hadsled Tribe candidates, other things being equal.

4-38 Asked to explain the reasons as to why only 5 petty contracts
were awarded to Scheduled Castes/Schedulcd Tribes during the last threc
years, the Committee have been informed that only 5 applications were
received from the members belonging to Scheduled Caste/Scheduled Trite
candidates during that period and all of them were allotted petty contracts.

439 Asked as to what were the difficulties in giving such contracts
only to Scheduled Caste/Scheduled Tribe persons as per standing orders
and whether approval of Ministry of Railways was obtained in awarding
petty contracts to Non-Scheduled Caste/ Scheduled Tribe persons ineach
case, the Committee have been informed that the difficulty in awarding
these contracts only to Schedaled Caste and Scheduled Tribe candidates
is that inspite of wide publicity, very few candidates from the Scheduled
Castes and Scheduled Tribes are applying for these petty contracts. Rail-
way Board's approval has not been obtained for awarding petty contracts
to Non-Scheduled Caste and Non-Scheduled: Tribe persons. The South
Central Railway has been asked to follow the prescribed procedure and
obtain Board's approval in future.

440 Asked whether any reservation was made for Scheduled Castcs
and Scheduled Tribes in awarding the catering contiacts which were not
“Petty contracts”, the Committee have been informed that for awarding
of Catering/Vending' Contracts bigger than ¢ Unit, reservation has not
been prescribcd for the members of Scheduled Caste/Scheduled Tribe,
However, in awarding such contracts, first prefercnce is given 1o the
Scheduled Caste/Scheduled Tribe candidates, other things being ¢qual.

4:41 The Committee have been informcd that petty contracts are
not awarded by any Department other than the Commercial Department
of the South Central Railway.

442 Asked whether the Screening Committee, which scrutinises the
application for awarding petty contracts, consisted of any Schcdulcd Castc/
Scheduled Tribe Member, the Committee have been informed that the
Screening Committee is constituted on the Zonal Railways with a mini-
mum of three officers in Senior Scale and above. Since all the petty con-
tracts are exclusively reserved for Scheduled Castes and Schcduled Tribes
and awarding such contracts to other than Schcduled Caste/ Scheduled
Tribe candidates required Ministry's prior pcimission, no special purpose
will be scrv:q by xnclud.ing any Schcduled Caste/Scheduled Tribe cel
in the Screening Committee. A Screening Committee is nominated for
each occasion and it can include Scheduled Caste/Scheduled Tribe Officers
depending on their availability,

4.43 The Committec have been informed that criteria for satisfactory
performance and renewal of a petty contract is that the pcrformance should
be complaint-free and without adverse inspection reports.

4.44 The Committoe note that out of a total of 170 petty contracts award-
od by the South Central Rallway during 1977-78, 1978-79 and 1979-80 only
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four such contracts were awarded to Scheduled Castes and one to Scheduled Tribe
person and this cannot be considered a satisfactory position particularly
when itis claimed that petty contracts are reserved for Scheduled
Castes and Scheduled Tribes. The Committee feel that there is no dearth of
Scheduled Caste/Scheduled Tribe persons for undertaking such petty contracts
if suitable opportunities are provided to them and their cases are considered
with utmost sympathy. The Committee desire that maximum consideration
should be shown to these people in the award of petty coatracts so that larger
number of contracts are given to them as far as possible.

4-45 The Committee also feel that there should not be too much emphasis
on the financial position of the persons belonging to Scheduled Castes and
Scheduled Tribes who apply for award of petty contracts at the initial stage
as in all probability a person who gets the contract can see it through and
arrange for funds ultimately.

4 .46 The Committee need hardly stress that wide publicity should be
given by the South Central Railway for attracting a larger number of Sche-
duled Caste and Scheduled Tribe persons for the award of petty contracts.

4.47 The Committee note that it has been provided in the ‘Brochure em
Reservations for Scheduled Castes and Scheduled Tribes in Railway Services’
that at least ten per cent of employees of vending and catering contractors
should belong to Scheduled Castes and Scheduled Tribes. The” Committee
trust that the South Central Railway authorities will ensure that these orders
are actually implemented.

E. Parcel Booking Agencies and Oyt-Agencles

4.48 1t has been stated in a note submittcd to the Committee that
total number of Parcel Booking Agencies/Out agencies awardcd by the
South Central Railway during each of the last three years is as under:—

Total No. of Parcel Booking Agencies etc. :

Year No. of out-Agencies out-Agencies awarded Total
Contracts existing  during the year.
during the year.

1977718 . . . . 9 1 10
1978-719 . . . . 9 1 10
1979-80 . . . . 9 2 11
Year No. of Town book- out-Agencies Total
ing offices contracts awarded during the
existing during the yesr.
year.,
1977.78 . . . 3 .. 3
1978-79 . . . 3 .e 3
1979-80 3 .. 3

4.49 The Committee have becn informed that no contiact for Yarcel
Booking Agencics/Out-agencics was given to Scheduled Ciste snd Schediod
Tribes persons during 1977-78, 1978-79 and 1979-80.
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4.50 Ased to state the terms and conditions for the award of Parcel
Booking Agencies/Out-agencies generally and fatilities #nd concessions given
to Scheduled Castes and Scheduled Tribes therein, the Committce have
been informed that the prospective Tenderer has to furnish Security Deposit
of Rs. 5,000/-. Along with the Tender, Earnest Money of Rs. 1,000/
has to paid which will be adjusted against the security Deposit of Rs. 5,0C0/-
in the event of award of Contract failing which the Earnest Money will be
refunded. Experience in the Transport Business and local standing apart
'from financial stability are also the factors that are taken into consideration
at the time of evaluation of contract. These terms and conditions also
apply to Scheduled Castes/ Scheduled Tribes in as much as there is no
concession in the matter of awarding Petty Contracts to these communities.

451 The Committee have been informed that the Ministry of Rail-
ways have not reserved any percentage for the award of Parcel Booking

Agencies/Out-agencies for Scheduled Caste/Scheduled Tribe persons as it
is not considered prudent to do so.

452 Asked to state the precise reasons for not making and reservation
for Scheduled Castes/Scheduled Tribes for awarding contracts of Parcel
Booking Agencies/Out-agencies, the Committee have becn informed that
according to the extant policy followed in the matter of giving contracts
fer Out-agencies/Parcel Booking Agencies, there is no percentage given to
the Scheduled Caste/Scheduled Tribe persons and no directives have been
issued by the Ministry of Railways in that connection.

Contracts for City Booking Offices and Out-agencies for passengers,
Goods and Parcel are awarded strictly on Commercial considerations as a
facility to the travclling and trading public. The City Booking Officcs and
Out-Agencies function like a Station and all rules and regulations c« ntaincd
in various Tariffs and Commercial Manuals and in Circulars issued from
a Railway to its Stations from time to time are equally applicable to a City
Booking Office or an Out-Agency. The running of an Out-Agency, there-
fore, involves, besides a fair knowledge of railway working a good deal of
capital investment, mobilisation and management of labour.

These contracts are, therefore, not employment oriented but are directly
connected with the functioning of the railway and contracts are, thercfore,
awarded for running of a City Booking Office or an Out-agency through
the process of calling competitive tenders to the lowest satisfactory tenders.
It is neither feasible not practicable to give any preference or reserve any

percentage in award of these contracts to the persons belonging to Scheduled
Caste/Scheduled Tribes.

4.53 Asked during the course of evidence whether the South Central
Railway would consider awarding contracts of Parcel Booking Agencies/
@ut-ggencies to persons belonging to Schedulcd Castes and Scheduled Tribes,
the Committee were informed that there is no reservation as such in favour
of Scheduled Castes and Scheduled Tribes but out of those who applied for

such contracts cases of Scheduled Caste and Scheduled Tribe applicants
are considered sympathetically.

4:54 Inreply to a question, the representative of Railway Board stated
during the course of evidence that in future while inviting quotations for
the award of contracts and agencies, a special note would be added in the
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advertisements to the effect that preference would be given to Scheduled
Castes and Scheduled Tribes.

4.55. The Committee are distressed to mote that no costract for Parcel
Booking Agencies/Out agencies was awarded to Scheduled Caste and Scheduled
Tribe persons during the last three years i.e. 1977-78, 1978-79 and 1979-80.
The Committee also note that Ministry of Rallways have mot reserved amy
percentage for the award of Parcel Booking agencies/Out-agencies to Scheduled
Caste/Scheduled Tribe persons as they do not consider it prudent to do so,
The Committee are of the view that in case it is not possible for the Ministry
of Railways to fix any percentage for the award of such contracts of Booking
Agencies etc. in favour of Scheduled Castes and Scheduled Tribes, the Railway
authorities should adopt a sympathetic attitude towards persons belonging to
Scheduled Castes and Scheduled Tribes who apply for award of such contracts,
The Committee feel that at the initial stage too much probing into the financial
soundness of Scheduled Caste/Scheduled Tribe persons has discouraging and
demoralising effect on them and they are reluctant to come forward to take
such coatracts.

4.56. The Committee also suggest that for attracting Scheduled Caste
and Scheduled Tribe contractors for running these agencies, it fs imperative
that wide publicity is given to the advertisements i by South Central Rail-
way in this regard. A special note should be added in all such advertisements
to the effect that preference will be given to Scheduled Caste and Scheduled
Tribe applicants,

R. R. BHOLE,
Chairman,

Committee on the Welfare
of Scheduled Castes and
Scheduled Tribes.

NEw DELHI
April 9, 1981

Chaitra 19, 1903(S)




89¢ 144 16 s8Il 9 80¢ 29 1€ 91t ¢t ° IVIOL

ssuopowoid ooy {0l 9 (24 Ly L SE (1.3 L €« - - - Al 820D
-pe 30} peUEjmIEM , .
Suppq e SRWOI 9t 14 9 7001  OS LST oLy 14 ¢ I =)
ojuedes puUeR  sUOR
~owoid 204-pe oG) [ 8T 14 L (1 S 91 81 I 2 o ssp
uw pomofio] Sumq -
.m g& gmog oo .e oe e oo e X o e 8 e e s e -a

J— po__Is 05, (D0 Is 95,0 Is OS5,
08-6L61 6L-8L61 8L-LL6T
~ SOIARS JO ST

e —v

s139q 50%-PE U0 pajomord suogsad jo ‘ON [WoL

08-6L6T Pw» ‘6L-BL6T “‘8L-LL6T
2m9] 3 Swunp spow swopowold NPy
- oda 3@ jo Zy-7 wed PIA)

FXMINAdAY




81

(
18 T €061 60SE Tz 95 i . (desag)

€T 6L £561 INE %)
L€ 114 061 (37441 £€065 €€ 0€L1 6 61 S Al 2D
L1 S¥8 (241 (x4 0886¥ 91 96L 8Tl o rissy o1 s
L€ " 1T o€ 7~4 99 (A oz 13 85 n s
91 8 * 11 Ls 70§ 0 z LL L 9s 19D
s s . B __9s____moL rau.\nln.ml.u..a...\..--iom!:wmu
08-6L61 6LBL6Y
61 L9 T-$S W6l £ISE 81 6 IS  SOLT 9IEE 80 14 €9 sul ez ¢ ¢ Al %0
LT SYPI 181  T6L6 T60KVS O ¥ SLIT ST SI6El TUYS €y 0T O ezszl  ziols Al steD)
1 o 61T E¥SS 6690 €1 909 ST OLS LS w1 £€9 UK LIls 1005y © mwesp
9-€ or 00l 8T I8 9€ [4 60l o wr e . €l €0l & s8Iy s
e .. h.” * 3 e o ¢° M 8 e (X} L] L] . goﬁﬁh
[ 4 8 601 O 89€ 0T ¥ I-9 4 L61 ol 14 8 13 161 . 1 ss%D
o), IS &y, DOs moL ey, IS @By, oS molL 8w, IS &Ny, Os ™moL
el L PN T W ~- — e e ——— —_—
8L-LL61 LL-9L6T 9L-SL6T

(08-6L61 0 9L-5L6T) 294 § 150) ays fo yovs
Rqump ADMIIDY 015D YImOS Lo $30j4t35 AT puD 1] *I1 “] UL VY 5OGAL PAPISS PuD 210D PIPAS fo wopomassda oy3 Bqmoys rawaDlg

(130359 o3 JO L] € WI1%d ap14)
I-XIANAddVY



52

ge e lalg
R R £
Lt
NEEREE
L]
I

5

o

Z

SINIVIdWOD 40 TANIVN

1S oS IS Js IS o IS os

S —————— ————— e ——— e - 1wa4 Jyeq o) Fuunp

Al SS€|D Woldg III-§58D) Wolg [I-s88p) Worg [-%%p) woxy PaAIOAI sjorerdmod JO armpeu jo sis4jeuV

14 B (43 B Sy 861 e 11T |14 6€ © AMODS

T834 suo JeaL T84 900 Tesf

ueq) 859 9} 130  UEY) §5f U0 IO

Surpusg surpusd Surpuad Surpusd 1S worg OS wolg 1S woxg S wolg 1S woig S Wwosf

- e Y —_—— e e

FEIL "HOS WO¥d  ALSYD 'HOS WO¥d 1234 jreq snowaxd woij 290

L e im—_—ﬁ_ Saunp pesod Iesk jeqoqy Suunp  premio jysnox sumed faun
Ik jJeq g Jo pue AP e dUEEH -s1p Afedy sjuredwo) poarcs  quredmo)y -wo) Jo pesodsipuy) [skesjreyd

AOM. DY [o1sUsD) YOS’ 1 08-6L61 403K Y3 Jupmp (suoyvpossy Suprpous) saadopdwa [§[DS woif snavyduc) fo wsodsid [11222Y RAMoys WAIDIS
12043y 3 Jo 3- p wed PIA)
(IIFXIGQNAddV



APPENDIX-1V
(Vide Para 4 ‘22 of the Report)

Ratio of Reservations under the Apprenticeship Rules

SL. Name of State Ratio of Ratio of
No. Scheduled  Scheduled
Castes Tribes
Apprentices Approntices
to the total to the total
apprentices apprentices
1 2 3 4
1. Andhra Pradesh 1:8 1:20
2. Assam 1:17 19
3. Bijhar . . 1:7 1:11
4, Gujarat . . . 1:14 1:7
5. Haryana . 1:5 1:20
6. Himacha] Prade: . 1:5 1:20
7. Jammu & Kashmir . . 1:12 1:20
8. Karnataka . . 1:8 1:20
9. Kerala . . 1:11 1:20
10. Madhya Pradesh 18 1:5
11, Maharashtra . 1:17 1:17
12. Manijpur 1:50 1:3
13. Meghalaya 1:100 1:2
14, Nagaland _ 1:2
15. Orissa . 1:7 1:4
16. Punjab . 1:4 1:20
17. Rajasthan 1:6 1:8
18. Tamilnadu 1:6 1:20
19. Tripura . . 1:8 1:3
20. Uttar Pradesh . 1:5 1:20
21. West Bengal . . . . 1:5 1:17
22, Andaman and Njcobar Islands —_ 1:6
23. Arunachal Pradesh . . —_ 12
24 Chandigarh . . . 1:8 1:20
25. Dadar and Nagar Haveli . . ~ 1:50 1:2
26. Delhi . . . . 1:6 1:13
27. Goa, Daman & Diu . . 1:50 1:2
28. Lakshadweep . . . —_— 12
29. Mizoram . . . . —_ 12
30. Pondicherry . . 1:6 1:20
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APPENDIX-V
(Vide para 4 of Introduction)

Summary of conclusions| Recommendations contained in the Report

Sl
No.

Reference to
Para number
in the Report

Summary of Conclusions/Recommendations

3

1

124

125

The Committee are distressed to note that a large number
of posts in the South Central Rajlway have n kept
out side the purview of reservation orders. The Committee see
no reason why reservation orders should not apply to posts in
the Vigilance Organisation and would like the Ministry of Rail-
ways (Railway Board) to review the whole policy of making reser-
vation orders applicable to Posts in the Vigilance Organisation
and to such other posts in the South Central Railway and jts
Workshops which are exempt from reservations, in consuliation
with the Department of Personnel and Administrative Reforms.
The Committee need hardly stress that while selecting persons
for posts to be filled by deputation or-transfer in the Rajlways,
it should be ensured that a fair proportion of such posts are filled
in by employees belonging to Scheduled Castes and Scheduled
Tribes in accordance with the instructions issued by the Depart-
ment of Personnel and Administrative Reforms vide their O.M.
hll.(j)' 36013‘{7/77-&“. (SCT) dated the 21st January, 1978 in
this regard,

The Committee note that the Chief Personnel Officer
in the South Central Rajlway functions as the Liaison Officer
and he is assisted by Assistant/Senior Personnel/Divisional Per-
sonnel Officers to watch the proper implementation of reserva-
tion orders and to ensure that instructions pertaining te the
reservation of vacancies In favour of Scheduled Castes and Sche-
duled Tribes are complied with and all benefits admissible to
them are actually given. The Committee also note that the
Liaison Officer of the South Central Railway conducts annual
inspection of the rosters maintained _in Divisions/Workshops
with a view to ensure proper implementation of reservation
orders and submits his report to the General anﬁp&in:li’:f

out defects if any, and remedjal meagures taken by
oconnection,

The Committee also note that one of the Joint Direc-
tors in the Rallw-ilnoud, whose jurisdiction #weraliu covers
the South Central Railway, also inspects various units of the
Zonal Railway to see whether the instructions issued regeidirg
implementation of reservation orders are being followcd prc-
Perly. Committee are not satisfied that the concerncd Joint
Director carried out inspections of the South Central Rajlway
only thrico during the last three years i.e. one ingpection per yeer.
The Committee feel that one inspection Per yeer js not adequate
and with a view to ensure more effective implementation of
various reservation orders, such inspections should be conducted
more frequently and in any case the interval between one inspec-
tion and the next should not be more than four months. This
suggestion, in the opinion of the Committee, will ensure the
proper majntenance of rosters and implementation of reservae-
tion orders in the Soah Central Rajlway.

.



5§

2

3

4

126

1:27

2°14

215

2:27

The Chmmittee also note that the special Reservation
Cell of the Railway Board is being manned mostly by tho officers
of the Railway Bigslrd |whboelh.nve long years ‘l’:d exép::-tbnce of '12'5
vice m1tters particularly belonging to Schedu e/Schedu
Tribe commnunities. Inua addition, Scheduled Cast uled
Tribe ofisers with adaq ate establishment background from the
Class I sorvices of Railways are also eligible for posting in the
Cell. The Committee feel that there should be no hesitation on
the part of Ministry of Railways to induct capable officers from
the Zonal Railways having sufficient field experience to work
in the Special Cell of the Railway Board,

The Committee would like to stress that in selecting
officers for posting in the Cell, the main criterion should be the
efficiency and Sincerity of the officer and a burning desire to
work for the Welfare of the Scheduled Castes and the Scheduled
Tribes, If this criterion is not fulfilled, any selection for the
purpose of providing an “avenue of promotion® for the staff of
Rajlway Board Secretariat would not be a just Proposition.

The Committee noto that recruitment to  various
at?orles of posts in Class III in the South Central Railwa;; is
made by the Railway Service Commission, Secunderabad, The
Committee also note that in case the Railway Service Commis-
sion is unable to recruit and recommend requisite number of
Scheduled Castes and Scheduled Tribes against the reserved
vacancies, the General Manager, South Central Rajlway can
exorcise his special Powers to make recruitment of Scheduled
Castes & Scheduled Tribes from the open market to wipe out
the shortfalls, The Commitice recommend that the General
Manager, South Central Railway, should resort to his special
powers immediately on receipt of intimation from the Railway
Service Commission that they are not able to sponsor or recom-
mend the requisite number of Scheduled Caste and Scheduled
Tribe candidates to fill all the reserved vacancies,

The Comanittee also note that recruitment to Class IV
service is made by screening available casua] labour/substitutes
in the South Central Railway and if requisite number of Scheduled
Castes and Scheduled Tribes are not available to fill the vacancies
reserved for thsm, recruitment is made from the open market.
The Committee expect that while engaging casual labour sufficient
number of Scheduled Castes and Scheduled Tribes are engaged
by the South Central Railway so that at the time of their screening
for filling Clags IV posts against regular vacancics, there is no
dearth of reserved community candidates. The Committee
also recommend that every effort should be made by the authori-
ties concerned to induct a ‘Scheduled Caste/Scheduted Tribe
officer in the Screening Committee to safeguard the intercsts
Scheduled Castes and uled Tribes.

The Comnuittec note that in the case of technical and
semi-technical categorics of posts the time taken by the Railway

jce Commission, Secunderabad for making sclection and
preparing a Panel ranges between 3 to 6 months while in the
case of non-techmical popular categories like clerks, stenographers
etc. the timelag between the date of receipt of applications and
aetual selection of candidate ranges between 1 to 1 1/2 years,
In the opinion of the Commiittee, this does not reflect a satisfac-
tory working of the Railway Service Commission. The Com-
mittee need rm-dl stress that it should be the endeavous of the
Commission to reduce the timelag in_respect of popular categories
by augmenting its stafl strength, The Committce note that the
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proposals to augment the staff strength of the Rajlway Service
Commission s also for the construction of a separate building
for the Commission are under examination at the appropriate
level. The Committee trust that early decision would be taken
on a priority basis both for auggwmins the staff of the Railway
Service Commission, Secunderabad and for housing it in its own
building. This will help reduce the time-lag in the case of
recruitment of candidates against popular categories of posts
like clerks and stenographers etc. and also improve the overall
performance of the Commission,

The Committee would also like to suggest that the
Rajlway Service Commission, Secunderabad should invite appli-
cations for recruitment to posts of non-technical mass categories
annually on a programme basis without waiting for actual
indents from the Rajlway Administration so as to reduce the
time-lag between the receipt of indent and actual recruitment of
staff on the South Central Railway, The Committec have no
doubt that if the position improves in direct recruitment to Class
III posts this will in turn accelerate the filling of rgserved vacan-
cies inClass II which are normally filled on the basis of promotion

The Committee recommend that all vacancies should
by notified to the local or Regional Employment Exchanges.
The total number of vacancies to be filled or likely
to be filled and the number of vacancies reserved for
Scheduled Castes and Scheduled Tribes, qualifications prescribed
for the posts and the concessions/relaxations admissible in favour
of Scheduled Castes and Scheduled Tribes should be clearly
mentioned in the requisitions sent to the Employment Exchanges.

Copies of such notices should also be sent to the local
Caste and Scheduled Tribe MLAs and MPs and also to the

-Members of the Parliamen and State Committees on the

Welfare of Scheduled Castes and Scheduled Tribes.

The Committee further recommend that simultanoously
with the issuc of recruitment advertisements in the Press and
requisitions to the Employment F.xchang_ns. vacancies reserved
for Scheduled Castes and Scheduled Tribes should also be
notified to all the recognised and/or registered Associations

nisations of Scheduled Castes and Scheduled Tribes Welfare
and also to Director of Harijan and Tribal Welfare in the State/
Union Territory concerned.

The Commuttee also suggest that the Railway Service
Commission, Secunderabad should gt in touch with the Indus-
trial Training Institutes and other | institutions for getting
nghmpe of candidates to man the various posts on the South
Central Railway. The Committee further desire that the Liaison
Officers in the South Central Railway should also maintain
close liaison with the Industrial Training Institutes etc. for the
recruitment of Scheduled Castes and uled Tribes in the
skilled and semi-skilled categories of posts in the South Central
Railway and its workshops. The Committee feel certain that
in case the steps suggested by them are implemented in letter
and spirit, the intake of Scheduled Castes and Scheduled Tribes
in services will improve considerably.

The Committee note that various concessions/relaxa-
go:: nmt %rh:n:od to Pchcdpled Caste and Scheduled Tribe candi-
al at | ime of making recruitment to different categori
of posts in the South Central Railway and its Workgor:‘.
The Committee hope that Railway Service Commission will

make sincere efforts to implement the prescribed concessions/
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relaxations in favour of Schoduled Castes and Scheduled Tribes
with a view to increase their intake in Class IlI services. The
Committee feel that unless the representation of SC/ST improves
in the feeder categories of posts, their reprecentation in Class I
and II posts will not improve. The only way to cut down the
shortfalls in higher posts is to increase the intake of SC/ST candi-
dates in Class ILI and IV posts in initial recruitment,

Looking to tho nature of mistakes being committed
in the maintenance of rosters in the South Central lewgly as
mentioned in the Inspection Reports of Joint Director, Rai warz
Board, the Committee are constrained to observe that the worl
of mainlcnnncc of rosters is not receiving the attention which is
deserves. The Committec need hardly stress that rosters are
the only mechanism to watch the proper plaoement of Scheduled
Castes and Scheduled Tribes in Services against the reserved

ints and that the Rostcrs would cease to have any significance
if they are not maintained properly. The Committee, therefore,
emphasise that the rosters should be maintained by the authori-
ties of South Central Railway in accordance with the extant orders
on the subject and those should be checked regularly by the
competent authorities. The work regarding maintenance of
Rosters should be entrusted to capable and experienced staff
and discrepancies noticed during inspections should be rctified
without any loss of time so that further entries in the Rosters
are made correctly and the interests of Schoduled Castes and
Scheduled Tribes arc not jeopardised.

The Committee note that the South Central Railway
is following the instructions issucd by the Ministry of Railways
(Railway Board) that if the requisite number of candidates belong-
ing to Scheduled Castes and Scheduled Tribes are not found
suitable for promotion inspite of various relaxations granted
to them, the best among them i. e. who secure the highest marks
are promoted against the quotas reserved for them for a period
of six months on ad.hoc basis and if during this period their per-
formance is found to be satisfactory, their names arc included
in the panel. The Committee hope that all the appointing au-
thorities in the various Divisions and Workshops of South Central
Railway will follow these instructions meticulously so as to fill
tho reserved posts forthwith without resorting to the carry for-
ward procedurc. This, a obviously, will help to wipe out the
backlog in the shortest possible time.

The Committee note that presently the zone of consi-
deration for promotion in various categories of posts is three
times the actual number of vacancies. The Committee are of the
view that a larger zonc of consideration would be more beneficial
to Scheduled Caste/Scheduled Tribe candidates as it would in-
creasc their chances of selection in promotion against the reserved
posts . As such , the Committoc recommend that as far as ‘selec-
tion of Scheduled Caste/Scheduled Tribe candidates is concerned
the zone of consideration ‘should be five times the number of
reserved vacancies.

The Committee note that the process of de-reserva-
tion of reserved vacancies is constantly on the increase. Tm
total number of posts de-reservod in Class 11] and IV during t

years 1977-78, 1978-79 and 1979-80 were 29, 48 and 72 respec-
tively. Out of these, the major share of de-reservation belonged
to Scheduled Tribe Community. Even though the Committee
are basically opposed to de-reservation of vacancies reserved for
scheduled Castes and Scheduled Tribes, the Committee expect
the Ministry of Railways (Railway Board) and the General
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Manager, South Central Railway to ensure that in case resorting
de-reservation becomes inevitable, the procedure laid down
the Department of Personnel for de-reservation of vacancies
y followed by the Railways. The Committee would
like the Ministry of Railways (Railway Board) to issuc fresh
instructions to Zonal Railways in this regard.

The Committse are also ndt convinced that there is
justification for ‘“‘temporary de-reservation” of posts in the
lhilwags as this terminology is totally absent in Brochure
issued by the Department of Personnel. The Committee suggest
that the matter may be considered afresh and the provision of
“upplmnry do-reservation” may be deleted from the Railway

g

As regards excessive de-reservation in respect of various
ries of posts reserved for Scheduled Tribes, the Committee
hardly stress that South Central Railway should strengthen

their publicity drive and find out ways and means to establish

close contact with as many Scheduled Tribes as possible and also
send special teams to the tribal pockets with a view to increase

.their intake in services.

A Stug Group of the Committee during its tour to
South Central Railway during January, 1981 had noticed that
there was lack. of coordination between the Railways and the
State Tribal Welfare Department who claimed that there was no
dearth of Scheduled Tribe candidates even for technical posts.
The Committee recommend that both the South Central Railway
Administration and Railway Service Commission should devise
suitable procedure to achieve proper coordination with the State
authorities for the purpose of establishing contact with suitable
ST candidates and their selection in class IlI posts so that there is
no necessity to de-reserve any posts.

The Committee would like to emphasise once again
the desirability of including a scheduled Caste or Scheduled
Tribe officer in the Departmental Recruitment Committees/
Selection Boards constituted by the South Central Railway so
as to instil confidence in the Scheduled Caste/Scheduled Tribe
employees. In case a Scheduled Casto/Scheduled Tribe officer
of the required status is not available in the South Central Railway,
a Sched Caste/Scheduled Tribe officer from another Railway
of from another Department of the Central/State Government
should invariably be associated with such Departmental Recruit-
ment Committecs/Selection Boards so that the service interests
of the employees of these communities are adequately safeguarded,

The Committee note that in the matter of engagement
of casual labour no roster is required to be maintained but at the
time of making recruitment, the concerned authoritics are
required to keep in view the percentage of reservation in
favour of Scheduled Castes and Scheduled Tribes. The Committee
trust that at the time of engaging casual labour sufficient number
of SCs & STs would be recruited so that in due courseof time
they will acquire temporary status and will become eligible for
absorption against regular Class IV posts in the Railways.

The Committee also note that Casual Labour engaged
for various jobs in South Central Railway are screened and em

after 120 days of service for absorption against regula
Class 1V subject to availability of vacancies and no time
limit bas prescribed for their absorption, In computin
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the period of lZOdnyt. the latest directive is that it is not necessary
that the period should be an unbroken period. In order that
there are no complamts that Scheduled Caste and Scheduled
Tribe Casual Labourers are left out during screening at the time
of their absorption in the regular establi t, the Committee
recommend that there should always be at least one member
from amongst the Scheduled Castes and Scheduled Tribes onthe
screening Committee to safeguard the interests of the employees
belonging to these communities.

Accordi to the data furnished by the South Central
Railway out of 1046 casual labourers who have been absorbed
in Class 1V posts, 280 belong to SCs and 25 belong to STs.
Although the percentage of casual labourers who have been
absorbed is more than 15 yet in the case of STs the percentage
is as low as 2:5. The Committee hope that South Central
Railway will make concerted efforts to absorb more ST casual
labourers against regular Class 1V posts so that the percentage
of 7S can be reached.

The Committee feel that the casual labour which is
engaged by Railways to work on the railway tracks particularly
during the rainy season have to ’put in more work in comparison
to other casual labour enga or specific jobs in the Carriage
Workshop or Engineering Workshop etc. As such, the Com-
mittee recommend that the casual labour who arc engaged as
gangmen on railway track should be given better remuneration
amij the Ministry of Railways may examine whether it is feasible
to do so.

The Committec feel that ordinarily vacancios rescrvex
for Scheduled Castes and Scheduled Tribes should be filled in
by the candidates belonging to the respective communities only
s0 that the need to fill 1n the vacancies reserved for either com-
munity by candidates belonging to the other community at the
end of the third year of the carry forward does not arise. The
Committee are constrained to note that all the 19 vacancies
filled up on exchange basis during the period 1977-78 to 1978-80
were reserved for one community only namely the Scheduled
Tribes. The Committee trust that all powble cfforts will be
made by the South Central Railway to recruit Scheduled Tribe
candidates in various categories of posts in accordance with
their reserved quota in order to avoid the exchange of vacancies,

The Committee note the measures taken by the South
Central Railway to m‘pe out the shortfalls in various categories
of posts in the said Railway. The Committec aiso note that there
has been steady increase in the intake of Scheduled Castes and
their representation in different services is not far below the
prescribed ntage but in regard to Scheduled Tribes, the
increase in their representation is nominal and it has not reached
the prescribed percentage. The Committee foel that concerted
efforts will have to be made to improve the rgpresentation of
Scheduled Tribes in all categories of posts in South Central
Railway and both the Railway Service Commission and the Zonal
R;ilwx_\y should follow a time bound programme to achieve this
objective.

The Committec feel happy that action has been initiated
by South Central Railway to launch a Crash Programme for
wiping out the short falis and the ban imposed carlier in 1979-80 on
hecruhptouamnnhnbemlmedbyﬂn Ministry of Raijlways,
The Committee would like to be apprised of the results achieved
as a result of the Crash Programme undertaken by the South
Central Railway.
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The Committee need hardly stress that in order to
improve the intake of Scheduled Tribe candidates in different
categories of posts in South Central Railways special recruit-
ment teams will have to be sent to areas of tribal concentration
80 as to pick up suitable Scheduled Tribe candidates on the
spot. The Committee also feel that the publicity for recruitment
to various categories of posts reserved for Scheduled Tribes
will have to be made through all possible media and in a more
vigorous manner. Recruitment notices should be issued not only
in the leading English/Hindi Newspapers but also in regional
language Newspa of the tribal areas. The Committee have
no doubt that un the tribal ple come to know about the
vacancies reserved for them, tm will not be able to submit
their applications to avail of the benefits intended for them.

The Committec also recommend that the Railway
Service Commission and South Central Railway Administration
should have close liaison with the Tribal and Social Welfare

rtment of the concerned States for getting their assista

in locating suitable Scheduled Tribe candidates particularly t;'(?i'
the technical posts.

The Committee are happy to note that in-service
training is a regular feature in South Central Railway and all
the employees including Scheduled Caste and Scheduled Tribe
employees are given initial trainin; ﬁulmmcdlately after recruit-
ment and subsequently throu her courses or promotional
courses as the case may be and such training is imparted in various
Training Institutions operating under the Zonal Railway. The
Committee also note that where requisite number of eduled
Caste and Scheduled Tribe candidates fulfilling even the relaxed
standards are not available, the best amongst the Scheduled
Caste and Scheduled Tribe, who fulfil the minimum qualifica-
tions laid down, are appomted to non-technical and quasi tech-
nical categories in Class 111 and IV to be filled by direct recruit-
ment and in order to bring them up to the required level, they
arc imparted ‘In-service training'.

1t is quite obvious that the reserved technical posts
in class III cannot be filled up ecasily unless the Scheduled Caste
and Scheduled Tribe candidates are quite upto the mark and of
the required standard. In that context, the Committee would
like the Ministry of Railways (Railway Board) to consider making
separatc arrangements for impaningcin-mice training exclu-
sively to the Scheduled Caste and Scheduled Tribe candidates
in the South Central Railway, so that they are given intensive
training and they can come up to the requisite standard quickly
and can be appointed against technical posts.

The Committee note that on the basis of the Half
yearly reports received from the Zonal Rulwayn. the Ministry
of Railways (Railway Board) a report on the progress
made in the intake of Scheduled and Scheduled Tribes
in roilway services which is presented to Parliament. In the
report, suitable comments are given in rd to the deficiencies
noticed in the matter of intake of uled Castes and Sche-
duled Tribes in Railway Services. ,

The Committee consider that proper compilation of
data and timely submission of returns to the Ministry of Rail-
ways (Railway Bouﬂ) is very significant as thesc are the only
mechanism by which implementation of the Reservation
Orders in favour of (hsm and Scheduled Tribes can

be watched. ore, suggest that the returns’
received from lhe Zonal rai ‘“‘wlyl should not be examined in a
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routine manner but these should be reviewed cri in the
light of the comments of the Ministry of Railways included in
their preceding Report to Parliament.

The Committee trust that the Ministry of Railways
(Railway Board) will make a thorough and analytical tﬁltllly‘gf
these returns and ensure that their tives to the Zonal
ways issucd earlier have been followed in letter and spirit.
report presented to Parliament should indicate the Im;;mvo-
ments cffected by the Zomal railway on the basis of Ministry's
suggestions made in the previous report to Parliament.

The Committee note that separate registers for regis-
tering complaunts/rermsenuuons from Scheduled Caste and
Scheduled Tribe employees are being maintained at all stations,
offices and staff Assistance Ceatres of the South Central Rail-
way and the Chief Personnel Officer, Assistant/Senior Divi-
anonalblPen?nnel Officers hsvere_dbeen entng:ted w'r,llt.hm tl)e ““u:-
ponm ility of examining an ressing the com ts,

le? Caste and Scheduled Tribe employeecs.
'l'he Commmee howcver. desire that a fool proof procedure
should be laid down to deal with such co?glnints/repruenution
with the utmost speed and promptness e Committee further
desire that these com liemm registers should be checked regularly,
atleast quarterly, by Liaison Officer and also by the Head of
the Division concerned during the course of inspection of the
office under his control so as to ensure prompt dis I of com-
laints/representations received from Scheduled Caste and
heduled Tribe employees and quarterly reports submitted
to the Headquarters of the South Central Railway and also to
the Ministry of Railways (Railway Board).

The Committee are constrained to note that the Joint
Director of the Railway Board had tpomted out in his inspection
report dated 29th June, 1979 that want of an Assistant Per-
sonnel Officer, Senior Personnel Officer (RP) of South Central
Railway could not look into the complaints/grievances received
from Scheduled Caste and Scheduled Tribe employees directly or
through Members of Parliament, M.1..A.s, Ministers or Associa-
tions. He had recommended that Sepior Personnel Officer should
be given one more Assistant in terms of Railway Board letter
dated 24-7-1974 as was being done on other Railways in order
that Senior Personnel Officer could attend to the work of rec-
ruitment and reservation only. In spitc of the Railway Board
earlier instructions in the matter issued as far back as in 1974
no concrete steps have been taken till date by the South Cen
Railway to provide an Assistant to Senior Personnel
(RP). The Committeo are not convinced of the reasons

during evidence by the representative of the South Central |.
tlm it was not possible to de an  Assistant Personnel
Olgeu “becausc of the limitation of the cadre in the Head

The Committce, therefore, recommend that Ministry
of Rulways (Railway Board) should look into the matter imme~
diately and arrange to provide assistance to SPEO (RP) of South
Central Railwa noum-llcomphmu/ tations received
from Sched Castes and Scheduled Tribes get immediste
attention. The position onotheanndRanwlnmm
to disposal of complaints/representations may also be

The note that under the ioes Act,
1961, hboﬂlﬂuyummhm industries
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to engage apprentices in accordance with the prescribed mtio in
the designated trades. Reservations for Scheduled Castes and
Scheduled Tribes have also been provided in the rules framed
under the said Act. The Committee further note that training
under the Apprentices Act, 1961 has been stopped with effect
from 21st April, 1977 on the Railways in consultation with the
Ministry of Labour and the question of revival of the scheme in
future is under active consideration of the Ministry of Railways.
The Committee would like to be apprised of the decision taken in
this regard.

In case Ministry of Railways do not find it feasible to
revive the Apprenticeship training scheme, the Committee re-
commend that the scheme should be revived at least for Scheduled
Caste/Scheduled Tribe candidates so as to clear the backlog in
respect of reserved posts in technical categories in the South
Central Railway.

The Committee note that there is 109, rcservation
in allotment of quarters in res of Type I and i accommoda-
tion and in regard to Types III and IV there is 59 reservation
for Scheduled Caste and Scheduled Tribe employees in South
Central Railway. From the data furnished to the Comsnittee
it is seen that only 16 quarters have been allotted to Scheduled
Castes and Scheduled Tribes during the year 1979-80 at the Head
quarters of the South Central Railway and their percentage to the
total number of quarters has not been indicated. The it-
tee, therefore, desire that Railway Administration in the South
Central Railway should ensurc that residential accommodation
is provided to Scheduled Caste and Scheduled Tribe empk}yees
according to their prescribed quota and in case of any shortfalls,
more funds may be allocated for construction of quarters at the
Headquarters of South Central Railway.

The Committee note that out of a total of 170 petty
contracts awarded by the South Central Railway during 1977-78,
1978-79 and 1979-80, only four such contracts were awarded
to Scheduled Caste and one to Scheduled Tribe person and this
cannot be considered a satisfactory position particularly when
it is claimed that petty contracts are reserved for
Scheduled Castes and Scheduled Tribes. The Committee feel
that there is no dearth of Scheduled Caste/Scheduled Tribe persons
for undertaking such petty contracts if suitable opportunities
are provided to them and t{eir cases are considered with utmost
si"mpathy. The Committee desire that maximum consideration
should be shown to these people in the award of petty contracts
80 tl_\:ltc larger number of contracts are given to them as far as
possible.

The Committee also feel that there should not be
too much emphasis on the financial position of the persons be-
longing to Scheduled Castes and Sciednled Tribes who apply
for award of petty contracts at the initial stage as in all probability

a person who gets the contracts can see it through and arrange
for funds ultimately.

The Committee need hardly stress that wide publicity
should be given by the South Central Railway for attracting a

larger number of uled Caste and Scheduled Tribe persons
for the award of petty contracts.

The Committee note that it has been provided in the
‘Brochurc on Rescrvations for Scheduled Castes and Scheduled
Tribes in Railway Services' that at least ten per cent of

of vending and catetring conractors should belong to uled
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Castes and Scheduled Tribes. The Committee trust that the South
Central Railway authorities will ensure that these orders are
actually implemented.

46. 455 The Committee are distressed to note that no contract
for Parcel BookingchAge‘ncM/Out agencies was awarded to Sche-
duled Caste and uled Tribe persons during the last three
years t.e. 1977-78, 1978-79 and 1979-80. The Committee also note
that Ministry of Railways have not reserved any percentage for
the award of Parcel Booking Agencies/Out agencies to Scheduled
Caste/Scheduled Tribe persons as they do not consider it rmdmt
to d?bls:. ; TheheCommittoo ?re ol; the viewﬂthnt in case it is z;ot
poss! or the Ministry of Railways to fix any percentage for
the award of such contracts of Boohyl: Agencies etc. in favour
of Scheduled Castes and Scheduled , the Railway autho-
rities should adopt a sympathetic attitude towards persons be-
longing to Scheduled Castes and Scheduled Tribes who apply
for award of such contracts. The Committee foel that at the
initial stage too much probing into the financial soundness of
Scheduled Caste/Scheduled Tribc persons has discouraging and
demoralising effect on them and they are reluctant to come for-

ward to take such contracts.

47, 456 The Committee also suggest that for attracting Sche-
duled Caste and Scheduled Tribe contractors for running tbese

e, it is imparative that wide publicitr is given to the
:svem_lemcnts issued by South Central Railway in this regard.
A special note should be added in all such advertisements to the
effect that will be given to Scheduled Caste and
Scheduled Tribe applicants.

MGIPF—42 1SS/81—18-4-81—850
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